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LEGIS~TIVE ASSEMBLY. 
2'hurBday, 10th February, 1944. 

The A~sembly met in the Assembly Chamber of the Council House at 
Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim) in the 
Chair. 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

LOWER WAGES, ETC., OF INDIAN SEAMEN EMPLOYED ON BRITISH-OWNED 
SHIPS. 

71. *1Ir. Govlnd V. Deshmukh: Will the Honourable Member for Com-
mf'rce please state: 

(a) if it is a fact that Indian sealllen elllployed 011 British-owned ships are 
paid wages which are approximately ollly one-fourth of that paid to t.he 
Britishers employed on the same vessels and that the cubic space allowed to 
Indiun seUHlen on those ships is approxiul!ltel.v one-hulf of that allowed to the 
rest, of the erew; und 

(b) if he has devoted any serious consideration to matters mentioned, 
above; if so, what steps, if Bny, have been tllken to remove inequality ill pay 
and inconvenience und discomfort due to insufficient accommodation to Indian 
seullIen? 

The Honourable S~ M. AzizulHuque: (H) and (b). So fur as ,t;P.ejuequality 
in wage!; is concerned, the position has oeen COrl'(·.ctly stu ted by the Honourable 
Melllber. GovernlUent are, however, considering the question of increase in the 
wages of Indian sealUen. As l'egurds accommodation space allowed to lascars, 
there is no difference in the sleeping accommodation between lascars and 
European sealllen, the sleeping UCCollllllodation being 12 superficial feet and 72 
cubic feet for both. 

lI(r. Govind V. Deahmukh: Si11ce when huve Government been considering 
the iucrcllIeut of wages of Indian sellmen? 

The Honourable Sir M. Azizul Huque: Well for some time. 
Mr. Qovind V. Deahmukh: Whe11 is it going to stop this exploitation of 

Indian seumen ~ 
The Honourable Sir M. Azizul Huque: I cllllnot answer that. But I can 

say this much that the' C)ucstiol1 is under active consideration and we hope 
further quick decisions will bn arrived at. 

111'. If .•. .TOIbi: Is the Government of India aware that Chinese seamen 
are paia the same wages as the British seamen, and it is only on a~ount of 

nthe Government of India not being very active that the Indian seamen are not 
paid the same wages liS the ChiI:ese or the British seamen. 

The Honourable Sir M. Azizul Huque: I clln suy that the Chinese seamen 
are not exactly paid 1he same liS the British seamen. There is some difference. 

Mr. Govind V. DeaIlmukh: Are they paid more than the Indian ReBmen? 
The Honourab~e Sir •• ,Azizul Huque: Yes. 
Mr. Govind'V. Deahmukb: Then why isn't the pay of the Indian seamen 

increased to the same level Rs the Chinese seamen? 
'l'he Honourable Sir •. Alilul Huque: I sRid the question is under very 

active consideration of the Government of India. 
Kr. Lalch&Dd Navalra1: Will the Honourable Member see that these 

Indian seamen get as much wages as the British people? 
fte llonoUrable Sir M. Alizul Huqu'e: I CRn assure the House that on the 

question of seamen, I have taken a personal interest for quite a long time and 
t will do everything possible in my power. 

INTOVIBWS 01' Sm SJLU'AAT .t\~,AD ~N wn'B ~D MARSHAl. SJmTS BB 
SI.',&TUS 01' ~s ,Il' S01l'TB AFBI0.6.. 

j ~~. ..... ~ V. DeIItJlmaJdl.: Will the Honourable Member for ·Indians 
Overseas please state: 
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(a) if Sir Sbafaat Ahmad Khan. the Indian High Commissioner in S'outh 
Africa. had interviews with Field Marshal Smuts in the month of December. 
1948; and 
(b) if he had any discussion with him about the status of Indians in South 

Africa; if so, what the upshot of the whole discussion is? 
The Honourable Dr. N. B. Khan: (a) On return fror.n India Sir S a~aat 

Ahmad Khan, High Commissioner for India in South Afrlca, called on Fleld 
Marshal Smuts on 18th December. 1\)43. 
(b) I regret I am not in a position to make a statement on the nature or 

Imbject of the conversation. 
Kr. Gov1Dd V. Deshmukh: Was there any interview? 
The Honourable Dr. N. B. Dare: Yes. 
Xr. Govind V. Daabmukh: Then was that not in connection with 80me 

Indian affairs? Was it a social interview? 
The Honourable Dr. B. B. Khan: I cannot muke a stutement on what 

transpired at the interview be au~e it is not in the public interest to do so. 
Mr. La.lchaDd Navalr&i: May I know frol1l tlll' Honourable Member whether 

the High Commissioner went into the question of thtl I>egging Bill and also 
suggested something to remove the difficulties? 
The Honourable Dr. X. B. Khare: I have already given the answer. The 

main scope of the High Commissioner'" dutit·s is to look after Indian interests 
and it is reasonable to exptlct that he would be nuturally interested in the 
status of Indians there. 
1Ir. Lalchand Bavalrai: Did the Honourahle Member give him any inRtruc-

,tions or any inforlIlation about the discontent here and did he ask him to do 
something about it '! 
The Honourable Dr. X. B. Khare: He was here. He saw me. 
1Ir. La.lchand Navalrai: Did the Honourable Membtlr cOUlmunicate to him 

anything and ask hiUl to do somdhing? 
The Honourable Dr. N. ;S. Khare: Wdl, he saw llle. That is ull. 
1Ir. Lalc.hand XavaIrai: 1 am not asking whether he Cllllle to t;ee your face. 

1 lUll asking whdher you go.Vtl hilll o.ny instructions? Did you tell him any-
thing ot' did you ketlp mum ~l 

The Honourable Dr. X_ B. Dare: My fll('e is not b~ llt ul , Naturo.lly a. 
discussioll lllu;;t huye takell place. The qucstion illterefited both of us. 
Qui Muhammad Ahmad Kazmi: Hus the Honourable Member received 

any cOllullunicution frolU Sir Shufaut Ahmad Khull, or has he any iuforlllation 
as to what hUPPtllWd? 
The Honourable Dr. X. B. Khare: Sir, I am cOllstuntl:v in communication 

with him. 
1Ir. GoviDd V. DeBhmukh: I lllay not be told the nature of the discussion 

but WIlS any report of this interview lllUde to the Honourable Member after 
the interyiew took plare? 
The on ~bl Dr. X. JI. Dare: I huve already said that I am in com-

munication with iIll. 

DELAY IN ENFORCING THE DRUG CONTROL ACT. 

73. *Kr. vind V. Delhmukh: Win the Secretary for Education, Health 
and Lauds please explain the delay in enforcing the Drug Control Act passed 
more than three years Ilgo? 
.Kr. J. D. Ty80n: 'fhe Act has to be brought into force in a.ll Provinces 

simultaneouslv. I'rovincial Governments were consulted in lQ42 nnd the 
majority e r~sse  the view thnt the enforcement of the Act should be deferred. 
Provincial Governments have been asked to agree to publication of the draft 
rulEis in March next. 
1Ir. Govlnd V. DeahJp.ukh: Did the Provincial Government give any 

groundslls to why the enforcement "bowd be deferred? 
Ill. J. D. TJ8im: Yes. Sir. They thou!!'bt it was not a su tabl~ thne. Some 

Governments mentioned that there was II: dearth of the requisite reagents and 
chemicals for use in the Drug control laboratories. ' 
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Mr. CJO\riDd V. Deabmukh: Did those Governments who favoured defer-
ment on account of the time not being suitable explain what they meant? 
Mr. I. D. 'r1son: Sir, there are eleven provinces. I cannot answer that 

offhand. 
TRADE MARKS LEGISLATION IN INDIAN STATES. 

74. *Slr 1'. E. lamea: (a) Will the Honourable the Commerce Member be 
pleui!ed to st~te if he is aware: 
(i) that Travancore has enacted trade marks legislation based IlpOll the 

British Indian Act; 
(ii) that a draft Bill has been placed before the Cochin I~e sl~t ye ou~ l  
(iii) that other States, large and small, are contemplatmg similar legtsla-

tion: und 
(iv) that the result will be the establishment of many separate registering 

authorities involving cOlllpanies operating in British India and the Indian 
StateE! in the payment of It number of sepurate registration fees and other legal 
charges? 
(b) What steps are being taken by the Government of India ~o upproach 

the Indian ::::;tates concerned, with u view to muking reciprocal arrangements 
between them and British India which will avoid complicated procedure, 
duplication of regilitrution fees, and other legal charges? 
The Bonourable Sir M. Azizul Buque: (a) (i) Yes. 
(ii) Government huve 110 information so fur. _ 
(Iii) Government ure u WHre that eertaiu other Sta tes are ontem la~~ n  

Trade Marks Legislation. 
(iv) Yes. 
(b) ue~t on of reciprocal arrnngemenjs with the States concerned is already 

under active com;ideration of Government. :J 

RAISING OF GOYERNMENT INTERMEDIATE COLLEGE, QUETTA, TO DEGREE 

COLLEGE. 

'i5. *l'tIr. B. A. Sathar H. Essak Sait: 'Vill the Secretarv for EducatioD, 
Health ana Lands please "tate: . 

(11) whether the nUlllber of studellts ill the Intermediute College Section of 
t ,~ Government] IItermediate. Co\lep;e at Quetta has reached 120; (md 
(b) whether, in yicw of this evidence of very hen dernund for higher cdu-

('utiOll, Government propm;e to raise it to the standard of a Degree College, 
espc('ially us it involves 110 extra expenditure on buildings, and a furtlier 
expenditure on additional staff is expected to be covered by the extra fee'"' to 
be colloded for the degree dnsses? 
Mr. I. D. Tyson: (Il) The actuul nurnber is 95. 
(b) The question of rllisiJlg the SandcllJun Higher Secondary School, 

Quetta, to the Dep;ree Stundard will be eonsidered in due course. 
Mr. Lalchand Hanlrai: Will it be referred to Pakistan when it is established 

there or after? -
(No answer.) 

GRANTING PERMANENT RECOGNITION TO DENOMINATIONAL SCHOOLS IN 

BALUCHISTAN. 

76. *Mr. B. A. Sath&!' H." Euak Sait,: Will the Secretary for Education, 
Health and Lands please state whether he is aware of the fact that the year 
tl) year recognition grunted to denominational schools in Baluchistan operates 
as t. bar against the hetternwnt of educational facilities in such Achools. and 
whet her Goyernment. propose to !lC'cord permnnent recognit.ion to such "I'hools 
in Baluchistan? 
Mr. I. D. Tyson: Government do not share the view the Honournble Mem-

her has e re~se  in the first. part of hi!, question. As regards the second part, 
the mat.ter is receiving-the attpntion of the Government of India. 
Mr. B. A. Sathar B. l!l88&k Sait: With regard to the first part, will the _ 

~onourable Member explain whV he thinks it is advisable to have thi8 recogni-
tIOn granted yearly rather than to keep it for a longer period? 
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111'. J. D. TJImL: If the matter could be settled it would be better than 
givmg recognition from year to year. Hut until it is settled it is better, for the 
:institutions to have it yearly than not at all. 
JIr .•. A. Sathar lI. J:8B&k Bait: What is the particular matter to be 

settled? 
111'. J. D. Tyson: The Iu.ttter to be settled is whether recognition for these 

higher classes is to be given to a fairly large number of denominational schools 
.who can each in the present stott: of development have only a small number 
of students in the higher (·Iasses; or whether the students in the higher dosses 
should be concentrated ill the Government schools which 1110ne are properly 
'equipped for dealing with them and could take them all in. 
Mr. B .. A. Batha.r B. J:ssak Sait: Is the matten under active consideration 

now ancI when doeR mv Honourable friend think it will be settled? 
Mr. J. D. Tyson: 'The Educational Adviser hopes to go to Baluchistan and 

discuss the llIatter with the new Agent to the Govcrnor Genernl, who has ju,Jt 
taken over-rhnrge, when the latter has had time to form an opinion. 

1Ir. Muhammad .Azhar Ali: Is that a general rule of recognition or is it 
specially ('oined? 

JI(r. J. D. Tyson: The circumstances in Quetta are quite exceptional. 

STATEMENTS BY SECRETARY OF STATE ON INDIAN FOOD SITUATION. 

77. ·Xr. It. O. Neogy: (a) With reference to the statements mo.lle by him 
in answer to supplementary questions in connection with starred question 
No. 24 on the 9th November, 1943, that the Secretary of Statc had "got so 
mall) sources of information" apart from the reportR sent by the Government 
cf India on the food situation, will the Honourable the Food Member be 
pld\sed to indicate whether therc is an.\" other nffidal source of information 
open to the Secretary of Statc in I>llch matters, to the knowledge of Govlml-
ment;? 
(it) Will the Honourable Melllber be plcased to refer to his answcr to 

started question No. !i8 of the 9th November. 1943, stating that Rll l~n u ry 

had been mRde from His Majesty's Government in this connection, and that 
their reply was awaited, and state the purport of any reply that may !::ave 
been received? 
(0) Will thc Honourable Memher be pleased to refer to the various Rtate-

mentl! made by the Secretary of State in Parliament on the food !-;ituution 
during the last six months and indicate the points on which such statements 
were not fully in accord with the facts as known to the Government of India? 
The Bonourable Sir Jw&1a Prasad $rivastava: (a) Yes. 
(b) The Secretary of Stute, ill reply to a question b'y l\:Ir. Sorensen, gave 

what purporteu to be a very rOl,lgh estilllate of the death-=.rate in Bcngal, pre-
.faeed by thc caution that reliuble stll~ st s of mortality were not available. 
'This was later superseded by another reply to the saIllc gentlenJ3n, in whij,h 
the Secretary of Htate said that bctween t\ugust 15th and Octobcr 16th about 
8,000 persons were estimated to hllve died in Calcutta from caURe", (lirectly or 
inairectly due to malnutrition, and that no reliable figures were u a la~le for the 
districts, in some of which conditions were ear~ to be worse than in Calcutta. 

~  Apart from mortality statistics, of which full and reliable infonnation 
"has not been available either to Secretary of State or the Government of India, 
I am ~ot aware of any Rtatement made by the Secretary of State on food which 
does riot correspond with the facts. 
•  I shouttl like. Sir, with your permission to take this o ortu~ty to remove 
any m sun ~ ltan n  which. may have ari.sen ro~ ?' reply ~  I gave !o the 
recent su le~ntary ~uest on 011 mortabty statIstICS. I saId ~ at I dId not 
know how the ~ures gIven by the Secretary of State were obtamed. I meant 
that we had indicated no precise figure. I now find, Sir, that we had on the 
'!basis' of the best "infonnation then 'aVailable to Us expressed an opinion at the 
beginning of January that on the overa.U·pictlfre it was unlikely that exceptiona.l 
mortalit.y due to famine and cUURse had yet exceeded one million. I did Det 



STARRBD QUESTIONS AND ANSWERS 197 

have that communication before me when· answering to the su ~ementary 

questions. It was no doubt to that expression of opinion which the Secretary 
of State referred ~en he quoted the figure one million in Parliament. 
lIIr. E. O. lf8OlY: Does that mean that apart from the information which 

the Government of India supply to the Secretary of State on this as well as 
other matters, the Secretariat of the Governor General constitutes a rival source 
of information and inspiration for the Secretary of State? 
The HonoUrable Sir .Twala' Pr&Sad Srivastava: I am not aware of that fact 

and I do not know all the official sources of information available to the -Secre-
tary of Stute; but I may say this, that the Government of India's reports from 
the Food Department ure not the only sources of information available to the 
Secretarv of Statc. I would like to indicate that the Seeretarv of State gets 
some ~ s of reports from the :Education, Health and Lands ·Department on 
mortality, nnd he gets direct from the Provincial Governments weekly or 
fortnightly reports, which give figures of mortality-two sources I can think of: 
but there mn\' he others. 
M)'. E. C: lfeogy: Will the Honourahle Member make an attempt to get 

copies of all the reports thnt may have been sent· to the Secretary-of State from 
nIl these various other Rources thnt he has  mentioned for the purpose of ensur-
ing the accuracy of the statements that he makes himself in this House? 
The Honourable Sir .Twala Prasad Srivastava: I will endeavour .to, but as 

I hnve indieat.ed I do not know all the Rources and I do not know where to fish 
for them. 
Sir J'. E . .Tames: Will my Honourahle friend explain whose iR the primary 

Tes ons b l t~  for supplying information on a matt.er like t ~s to the Secretary 
of Stllte under the present. constitution? There must be Rome primary reRpon-
sihility fixed on some authority. Which is thllt authority? 
The Honourable Sir oTwala Prasad Srlvastava.: It is certainl" not the Food 

Dt'THlrtnwnt. I will h/lVC to study the question; I do not know 'whose responsi-
hilit\· it is. 
Mr. Govind V. Deshmukh: If; not the n~ ort of the Government of India 

bused 011 the report'fl of the Pro\'ineial Governments? 
The Honourable Si,r .Twala Prasad Srivastava: Yes, Sir, to 0. large extent. 

1 muy inform the HmlRe that, the opinion expreRsed ~  us to the Secretary of 
State was blll,eel ~ ry lHr~ely on reports from the Hegional Food omm ss l~er 

/llld nlflo it report from the G Vl~rnment of Bengal. But no reliable figureR were 
supplied to U!-l by either of theRe parties. The:. ,,'ere in the nature of est i-
muteR. 
Mr. K. O. lfeogy: The Honourahle Member mentionerl that thE, EdUCA-

tion, Health nnd LnndR Department may lw Rending reports to the Secretary 
of Stolte; do T tnkf. it that one Deportment of the Government of Jndin doe!': 
not know whut the other is doing? 
Mr. If. M. .Toshi: That iR ~o. 

The Honourable Sir .Twala Prasad Srivastava: That iR not the implication. 
Mr. Akhll Ohandra Datta: Has the Government of Tndia taken any steps 

up to now in order to prevent Ilny ineorrect or miRleading statements by the 
Secretnrv of Stnh-to be mnde in Parlinment? 
The Honourable Sir .Twala P.rasad Srivastava: We are collecting reliable data. 

As soon us thllt data iR received from the en~al Government I hope the Secre-
tary of State will he in possession of authentic figures. 
JIlr. GoviDd V. Deshmukh: Has the Secretary of State informed the Gov-

ernment of India that their report!'! are incorrect, or vice verBa the Govern-
ment of India told the Secretary of State that his reportR are incorrect? 
The Honourable Sir .Tw&la Prasad Srivutava: No. 
1Ir. Govind V. Deahmukh: Why not? 
Dr. P. If. Banerjea: Does not the Information Department of the Govern-

ment. of India send reports to the Secretary of State? 

lfawabaada Muhammad Ltaquat All Khan: Does the Secretary of State 
communicate direct·ly with the Provincial Governments without the kn.,w-
ledge of the Government of India.? 
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'l"b.e BoDoarable Sir .T'IIala PrIIadSrivutava: I am unable to say. 
Kr. It. Ji. ;r0lh1: Mav I ask what is the constitutional position, whether 

the Govemoi·· of Bengal cnnnot directly deal with the Secretary of State for 
India? 

~o answer WII'8 given.) 
Kr. Prelident (The Honourable Sir Abdur Rahim): Next question. 

APPLYING FAMINE CODE TO CERTAIN DISTRICTS IN BENGAL. 

78. -Mr. X. O. 5801Y: (a) With reference to his statement in answer to 
starred question No. 36 on the 9th November, 1943, that "the question of 
·applying the Famine Code to certain districts is under the consideration of the 
Provincial Government", will the Honourable the Food Member be pleased to 
state in regard to which districts the question was under consideration, and 
whElt decision has been arrived at in the matter? 

(b) What are the reasons for not applying the Famine Code to the famine 
affected areas in Bengal so long? 
(c) Has the Honourable Member studied the provISions of the Bengal 

Famine Code and compared them with the system of relief that hilS been in 
operation in the rural areas of Bengal? If so, in what principal features do 
the former differ from the latter? 
(d) Will the Honourable the Food "Member be pleased to refer to his answer 

to parts (a), (c) and (d) of starred question No, 61 of the 9th November. 
1943, in this connection and give a complete reply thereto? 

The Honourable Sir Jwala Prasad Srlvaltava: (0) and (bj, The question 
was considered in rdation to all districts of Bcngal, and particularly Midnapore, 
the 24-Pargllnns, Burdwall, Chitbgong and NUfikhali, It wag decided that the 
Bengal Famille COdl' was not. upplicable to the situation which required special 
lUt"!18ures, In!;tructions which in certain re;;pec·ts differcd from und amplified 
the provillions of the Bengal Fatlline Code, were issued on the 20th August, 
1943. 
(e) and (d), Yes: n gtatemellt i!' laid 011 the table of the Hous~, 

Statement containing replies to parts (aJ, (r J and (el) of Starred QucRtion 
No. 61 of the 9th November, 1943. 

(a) The supplies of fooilgrains during August, Seplt'mllt'r and Octol",r, 1943 are shown 
111 the annexed statement, 
(r) The main points of difference betWE'l'n the Bengal Government's relid scheme :Lnd 

thf Famine Code urI' no under: 
(i) The difference with regurd t.o t.hl' controlling orl(Rnization is that the union .md 

1I0t the circle has been adopted as the unit of relief and relief otlieero hnvp h" .. n sub.tituted 
fOJ charge Superintendent., Greut rt'sponsihility is plaepd on village relief eommittees and 
the a('counts of expenditt1l't' have been simplifipd to enahle th .. work of distrihution to 
be curried (lUt. by honorary IIl;enry 80 that Helief Offi('ers may he sP.t fret' for ol.her ,Iuties, 
The Relid Commissioner pE'rforms most of the fun('tions of the Famine Commissioner 

though he has not the same POWPrR over Railways, etc., which a Famine Commissioner 
could exercise under the old administration, 
(ii) In regard to r .. lief works the differpnce is that thp method laid down in the Famine 

Codr for the manOllelJleut of such works having been found too labourious. a simpler M'"stem 
hliP been adol't.ed, Und"r this system instead of paying the earninll;s of individual labourer .. 
and endeavouring to exact from each labourer an appropriate task, the lal,oorers are split 
up into sub-l1;angs and each of these sub'ganl1;8 is paid for the amount of work dOlle hy 
it after daily measure, 
(iii) All to allowance of food to different cIassep of perRons, the average rate-prescrib .. <t 

ill the Famine Code is 7, chittacks per day, This rate wall generally adopted previously 
but owing to the s('rious short.age of foodll;raills in August the averall;e· l'ate was reduced to 
nbout 3 chittacks for dry grain doles and 2 chittacks for the k/ric"r; excIudint: velletablfls, 
'l'his rate was bowever incrpased to an average of four chittacks for Loth dry doles and 
(ooked rloles shortly "flPrwRI"! "It poon 8S the pupnly position became Alillhl,l" better It 
~  also to b~ noted in, thia o~nl t on that in view of the extent of distress that re ~ l  
~I\ the ro~m e, gratuitous rehd was given to more c1asBes of persons than are mentinnf'd 
III the Famme Code. 
, (iv) As re ar ~ relief, of poorer familiep amllng the middle clUB, the Famine Code pro-
\'lde8 for free .dlstributlon of clothes and blankets and for .11' of foodlrrains at cbeap 
I'atp,!! from chan table fundi only, But luch 1'8lief il being given whe1'8 necelUry in Bengal 
at Government expense &1 well. 
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(d) AI far u the standard gruel prescribed for Calcutta wal concerned, one portion of 

it. had a calorific value of about 750 calories lind, although 10m_hat deficit in fat., wa. 
empirically found adequate to sURtain idle deltitutes. Specific iDlltructionB' were given to 
all free kitchens in Calcutta that the gruel was not luitable for pClrioDi in any .. dvanced 
Itate of starvation. A nutrition expert was consulted informally by the officer in charge 
of the work in Calcutta and he did not consider the gruel inadequate in the circumstances. 
The same remarks a8 made in regard to Calcutta apply more or le88 to the mofuuil dil-
tricts, except that in rural kitchena the average quantity of grain. pre.cribed was 4 chhitakl 
per head instead of 3 chhitaks as in Calcutta. . 

Rioe 
Paddy 
Gram 
Pulses 
Wheat . 
Wheat Products 
Millets 
Maize 

Dupatc1iu fI'I,(Jb 10 di8erict8/rom Oalcutta in Augt.I8t, 1913. 

TOTAL 

(Figures district by district not available). 

Tons. 
1,691·'7 

661·10 
I,ll'· 87 

642·33 
31,326·118 
4,231·06 
2,4114·40 

1·07 

42.121· 88 
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Mr. E. O. lflOg: Has the Honourable Member:s atten~ on bee? drawn to 8 
statement that hal appeared in the Hindu8tan Tlme8 t~I  ~omlD  ro~. the 
Honourable Pandit H. N. Kunzru to the effect that dunng his recent VISit to 
Borne of the affected u.rt~ of Bengal, he found the fear that ~  b~ n~ enter-
tained, both among officials an(l non-officials, that another famme IS lIDppod· 
ing? 
The Honourable Sir Jwala Prasad Srivastava: Well, Sir, I have read the 

letter to whieh the Honourable Member refers. 
Dr. P. N. Banerjea: With refprenee to t.he answer to part (c) will the Hon· 

ourable Member inform the House why it was not possible to give eff( ct to the 
Famine Code? Was it. because of the shortage of foodgruins or for any other 
cause? 
The Honourable Sir Jwala Prasad Srivastava: The reasons are explained in 

the statement which is attached to mv reply. One of the main reasons, of 
course, WIlS that you ('auld not give retief in cash, CIIl'\h relief wouM not have 
helm of much use. There was no grain. \Ve were obligerl to find grain, and 
generally this famine was of sueh rlimensions that it could not have been tackled 
by the ordinnry pwvi8ions of the Famine Code. 
Mr. Lalcband Navalrai: If the Honourable Member hM read Pandit Kunzru's 

letter, may I know what stPps the Honourable lI.1ember has taken or pro-
poses to take to see that  that disllster is averted? 
The Honourable Sir Jwala Prasad Srivastava: Well, we Ilre working day and 

night to that end. 
:Mr. Booseinbhoy A. La.lljee: Does the HOllourable Member agree with the 

statement made bv Pandit KUllzru? 
The Honourabie Sir Jwala Prasad Srivastava: No. I think it is unneces-

tlaril V alarmist. 
Dir. P. N. Banerjea: CUll the Honourahle Member assure this House that. 

there is no oss b l t~  of another fnmine next year? 
The Bonourable Sir Jwala Prasad Srivastava: .I am not R prophet. 
Dr. P. N. Banerjea: Then why do :VOII say he is ulllrmist? 
Mr. LalehaDd Navalrai: Is not the Honourable Member n food prophet.? 
_. President (The Honourable Sir Abour nnhim): Next question. 

STOCKS RELEASED FROM ARMY RESERVES FOR CIVILIANS IN BENGAl.. 

79. -:Mr. X. C. Neogy: With reference to his answer to part (11) of llll,;tarl'cd 
qUf'f>tion No.7 of the 9th November, 1943, regarding stocks released from army 
reSHves for civilinns in Bengal, will the Honourable the Food Member be 
plea!"ed to !:ltute the different }It·rind,, during which 23,000 tOll!1 of wheat referred 
to by him hnd been releused for the benefit of the civilinn populntion in 
Bengal from imports ordered for HIE' Defence Services, and indicate the 
quantities that were distributed out of t his assignment in the rlifferent areas of' 
hengal at different time!>? Was this aetioll taken in pursUlmee of u direction 
of the Goyernment of Indill? Wns the desirability of temporarily lending 8 
portion of the nrmy reserve8 of foodgrllins held within Bengal at earlier stages, 
ever conllidered by the outhorities concerned? If so, with what result? 
The Honourable Sir Jwala Prasad Srivastava: The wheat in question wOs 

imported for the defence services nnd relcllsed on various dntes between the 
1st. .THlll lr~ . and the BOth April, Hl4B. lt~ pn><,ise distribution in Benglll is 
not known t() the Government of Indin. The action wus taken lit t.he request 
of the Government. of Indin to Ris Excellencv the Commander-in-Chief. The 
need for lending IlrlllY stocks for t'ivilian eOl;sumption had not arisen before, 
the rlntes in question. 
Mr. X. C. Neogy: l!; it not. .. filet. thllt, specific suggestions were nlfide in the 

course of the debllt.e in this House on the ~oo  situation in Bengal, that the 
milit.ary might bt> reqlwsted t.o t.emporarily lend as much as possihle of their 
ftorl;;:s helrl within Bengul t.o the :rrovineial Government for the purpose of 
meet.ing the situation, anrl, if so, what. action was taken on those suggestions? 
The Honourable Sir Jwala Pralad Srivastava: To what debate is the H01:.t-

ourabh> Member rE"ftlrring? 

.,. 
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Mr. X. O. 51Ogy: The first debate that took place here on the food situa-
tion, the very first debate that took place just a year ago. . 
The Honourable Sir Jwala PrUad Srivastava: I was not present ill that 

debute .  .  .  . 
Mr. X. O. Heagy: The Honourable Member had not allsumed charge of the 

portfolio. 
The JIonour&ble Sir Jwala Prasad Sriv&8tava: . but I believe 

t llE~ unnv hud ulr ~n  done !o'o as fUl' aR thev could. 
Mr. Hooseinbhoy' A. Lall!ee: 23.000 tons' of wheat were imported for the 

Defence Services. I want to know whether the Defence Services indent 
sepRrfltely or jointly with the Civil Services? 
The Honourable Sir Jwala Prasad Srivaatava: I want notice of that ques-

tion. I will look into thp, position and let the Honourable Member know. 

CON8ERVATION OF COAL IN INDIA. 

80. *Mr. K. C. Heogy: (a) Has the attention of the Honourable Member for 
Labour bet'll drawn t,o the observations on the question of conservation of coal 
in Ind'ia made by Dr. H. K. Sen, Director, Indian Lac Research Institute, 
Namkum, Ranchi, and Chairman of the Fuel Research Committee of the Board 
of Scientific and Industrial Hesellrch, in the course of certain lectures delivered 
in December, 1943, nt the Patnn Pniversity? 
(b) Is it u fact that this question has frow time to time been raised for the 

cons'ideration of Government by different experts? If so, what ~ t ll has so 
far lwen tnl{en by Government in this matter? 
(c) To what, ~ tent and ill ,,,hnt mnnner has the larger utilisation of low grade 

coal, pnrticlllarly on thc pnrt. of the Railways, aR suggested by Dr. Sen in his 
aforesaid lecturcs, b('el1 c:<rripcl out. or is proposed to be carried out in future? 
(d) Are these questionR heing taken up for immediate consideration in view 

parti('lllnrly of clifficlllties o~ the preRent conI pO!'ition in the country? 

The Honourable Dr. B. R. Ambedkar: (a) No. 
(b) Y.·;;. (i) Tn In:m t.he Government of India pURsed the Coal Mines Stow-

ing Act. The Stowing Board has, by R8si"t.ance given to voluntary stowing, 
achieved {'ollsi,len,ble ~lI S  in the ons~r nt oll of high quality coal. 
(ii) Uuder c('rl:tin r ulat \l ~ und('l' the Indian Coal Mines Hegulations pRssed 

in 19Rfl restr et ol ~ were imposecl on the dilllt'llSion of workings which, apart 
from their Rafetv valut', huve led to thl' l'oll"cn'utioll of conI. 
(p'; Exp('rt C'mnhustion Ell ne r~ have brell uttnphed to the offire of the 

COlltroller of Coal Distributioll, 011(' of o~,~ (luties will be to ('I1Rure that inclus-
tries that call COIlRUllle a lower grncll' of coni nre not !;;upplied wit.h a higher 
h'l·ude. The aS ~tnnee of Provin('ial Governmcnts hus been invited in conduct-
ing a survey of ('on I consuming factories through the agency of Boiler Inspeetorf. 
in o~sultnt on ,,,ith Combustion Rn,!;'ineers. Gowrnment atta('h importance 
to a VlgOroU", fllel r llorll~  c:nnpnign nlld t ~ ifl already receiving the attention 
of iI.Ie Coal (ornmlsslOner. Low gnul" conI is supplied to the maximum extent 
JlOSRlhle> for tJ1f' ar u~ servi('cs against nailwll:V demandR. 
(d) These questions are con"tnnt I\' under the uttention of Government. 
Mr. K. O. Heogy: I think the HOllour:lhle Membpr said that his nttention 

has llot been drnwn to the observationf' to which I refer. 
The Honourable Dr. 'B. R. Ambedkar: Mv attenti()11 has not been drawn 

to the le(·turel-' to whirh thE' HOClolITablf' Member ref('rs. 
Mr. K. O. Heogy: But t e~  werr reported in the press. 
The Honourable Dr. B. R. Ambedkar: Thev might hRve been. 
:Mr. X. O. Heogy: Rut is it not ,,'xpected that the Honourable Member 

~ oul  take Rome noticf' of sllch imp(.rtnnt ohservations? 
The Honourable Dr. B. R. Ambedkar: Not everything that appears in news. 

paper". 

:Mr. K. C. Heogy: But the gentleman holds rather a responsible position. 
The Honourable Dr. B. R. Ambedkar: I would like the Honourab1e Member 

to ~en  me n copy. I have not Been it. 
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Mr. E. O. -IOIY: 'I'hat is rather Ii. pity. May 1 know whether ~ connection 
~t  the Ul'eSf'nt coal drive he will see to it that as much as possIble, and as 
high a r~ ort on as possible. of the low grade coal is utilised for the pur-
pl}!'e? 
The KonOur&ble Dr. B. R. Ambedkar: I have already said that Government 

have undertaken measures in that direction. 
JIr. ][. O. Heogy: I was wanting the Honourable Member's assurance in 

connection with the present coal drive. 
'l'b.e Bonourable Dr. B. R. Ambedkar: Certainly. 
Mr. HooaelDbhoy A. Lalllee: May I ask how many experts have been 

cmployed? 

The Honburable Dr. B.  B. Ambedkar: I must have notice of t.hat question. 

~ H NA CULTIVATION AND PRODUCTION ?F SYNTHETIC ANTI ~ALA IAL DRUGS. 
81 •• Jlr. K. C. Heogy: (a) Will the Secretllry for EduCILtIOIl.' ~ealt  and 

Lands be pleased to refer to his answer to part (c) o .sta~re . uestlo~ No. 144011 
the 13th November, 1\)·i3, regarding cinchona cultlvRtlOn III Ind'lll:' .and state 
when the question of making India self-sufficient in the matter of um.llle,,~anu
facture will be taken up for consideration by the Govemment of In~  10 the 
light of conditions likely to prevail after the war and of developments 1I1 the pro-
duction of synthetic anti-malarial drugs "? 
(b) Have Government any policy regarding encouragcment of the production 

of synthetic anti-malarial drugs in India? Are any efforts being mllde to the 
knowledge of hig Department towards such production in India? If so, does 
the Honourable Member propose to make a statement giving details of such 
(>fiorts and the help, if any, sought from Government by those lllaking such 
efforts, and the action taken by Government. in rendering any help in the matter,' 
(c) I n~ the nUl'nt-ion of the Honourable Member been drnwn to a letter 

which a.ppeared about the end of December, 1943, in the Amrita Bazar Patrika 
from Dr .. T. K. Ghosh, M.B., Culeuttu, headt,d "Government's Malaria Policy", 
in which he has referred to the following fucts: 

(i) that 11 synthetic unti-IlInlarilil drug eallt,a 'Alccrin' was being manufac-
turea in Bengal frOIl! May, 1942, uud that this hUd been found by the School of 
Tropical Medicines to have nn unti-malnrinl action similar to thnt of 'Atebrin '. 
(ii) that the manufacturers took up production of this drug on a large scale 

und upplied to the Government of Tndia for a permit for importing a few of the 
chemicals needed for its manufacture from abroad; [mcl 
(iii) that after a lapse of ahout six months a reply was received to this request 

that Government were not ahle to grant any assistance in the matt.er? 
Does the Honourable Member propose t,o place on the table the correspondence 
between t,he above manu~a turer  and the Govemment on this subject? 
(d) Will the Honourable Memher be T,\eased to refer in this connectioni;o 

hi!' reply to starred question 'No. 31, dated the 9th Nowmher, 1943, on t.he sub-
ject of manufacture of suhst/it-utes for 'Atebrin' in Tndin. and state whether the 
British !lnd American substitutes for Atebrin are lwing imported in sufficient 
quantities and are availahle lit ren~onllble prices throughout thc countr:v? 

Mr. 1. D. Tyson: (a) The matter wi\l be taken up as soon as sufficient infor-
mation regarding probable post-war conditions und developments in the produc· 
tion of synthetic anti-malaria drugs is available. 
(b) As some of the necessary chemicals are not available either in India Itr 

from any outside source, the Government of India have at present no measure" 
in contemplation for the encouragement of t.he production of these drugs. 
The Bombay Government prepllred a scheme for the manufacture of synthetic 
ant mD~r a drugs at the Haffkine Institute and certain chemica.l manufncturer!! 
also proposed to undertake manufacture. Both the Bombay Government and 
the commercial concerns referred to applied for assistance in o ta n n~ the 
imported chemicals required for the manufacture of the dr1Jg. The Govern-
ment of Indio were unable to give as!'listnnce in the-matter· becnuse of the 
necessity for. economy in the use of shipping space. The weight of the imported 
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chemicals required for manufacture is about tel;1 times that of the finished pro-
duct an~ in vie.w of wartime shipping difficulties it was. decided ~o import t ~ 
finished product. It was also ascertained that t ~ chemICals requIred .could not 
be obtained from the United Kingdom or the Umted States of AmerIca. 
(c) The answer to the first part is in the affirmative and to the second part 

in the negative. 
(d) Only comparatively small quantities have so far been received but large 

supplies al"! expt::cted it. the nellr future. 
1Ir. Gov1nd V. Deshmukb.: Is it not possible to get shipping space even for 

importing these chemicals? 

lIlr. J. D. Tyson: Not in the cuse of mass production. 

Mr. Govind V. Deshmukh: When shipping space is made available for 
ll~ ort Il  beer and other drinb, is it suggested that no shipping space is avail-
able in the case of such important drugs? 

1Ir. J. D. Tyson: It runs into !1 large number of tons and, as I said, the 
chemicals themselves are not available for export. 

... GOvind V. Deshmukh: Even frolll countries from which they are 
imported '/ 

(No reply.) 

COAL POSITION, 

82. ·Sir P. E. James: Will the Honourable Member for Labour be pleaKed 
t('l state: 
(n) the latest position rcgardillg coal production ill India and whether there 

~as becn any increuse or reduction in raiKings since the 1st D~ ember, 1948; and, 
If so, to what extent; 

~  if he is aware .that a nUllllwr of collieries are not working at all ~r no\; 
workmg to full capaCIty; 

(c) what steps are be.ing tll ~n to enable colliery owners to work their J]lines 
to ~ e fullest e. te~t, WIth s ee ~  re ~reu e to the provision of labour, food-
grams, mechalllsatJOn lind taxatIOn adJustments; 
(d) what steps are being taken: 
(i) to deal with recalcitrant colliery owners who are deliberately refraining 

from producing the maximum possible; and 
(ii) to ensure the efficient distribution of conI, nnd to prevent its going into 

the black market; and 
(e) whether Railwny collieries are working to full capacity; and if uot, why 

not? 

The JIonourable Dr. B. ll.. Ambedkar: (It) Coal production has recently 
ShO\'I'll some improvement. Raisings in December, 1943, showed nn increase 
of o~e~ 20 per cent. over November. January figures are not yet available; 
but It 18 beheved that there has been a still further increase. 
(b) Government Ilre not aware of any mines which can be safely and econo-

micallv worked Rnd which have beer: dosed down. A number of mines have 
not b~en able to work to full capacity due to shortage of labour or machinery 
or to their working8 having become flooded during the last monsoon. 

(c) (i) A Government labour force up to 1O,C)()() men is being established in the 
Bengal and Bihar cOlllfields initially for work on quarrying or loading coal. It 
is hoped that r.Jter some experience it will work underground. The first 1,000 
men have already arrived .. A force of 1,000 men have also been provided 
temporarily by the rililitll.fY for cORI loading. Government labour has also been 
provided for railway collieries and for the Singareni collieries in Hy~eraba . 

Steps are also being taken to prevent colliery ~r ~rs being employedi4!n other 
works fu the coalfields. 
(ii) The mining associations have agreed to provide foodgrains to their labour 

at the rate of 6 seers to \he rupee. The Government of' India are al'l'8bginj 
with Provincial Govertunenta to provide foodgrains for miners and their depeD4. 
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ante in certain agreed quantities. In addition, wages together with eur.~ess 

allowance have been raised to 50 per cent. above their 1989 level. Further, the 
Government of India are encouraging all collieries to introduce a product:oD 
bonus based either on attendance or on out-put, and it is understood that many 
collieries have already introduced liuch a bonus. 

(iii) Every effort is being made to obtain machinery from abroad. Govern-
ment is prepared to allow depreciation both for Excess Profits Tax and Income-
tax on new coal cutting machinery now to be purchased at an annual rate of 
50 per cent. on the written down value of such machinery. The trade have 
been asked whether they will uccept these terms and if so, to send details of 
the machinery they require. Their reactiolls ure awaited. 

(iv) A proposal to ellcouruge productioll by gro1lting bonuses on increased 
output free of Excess l'rofits Tux is under discus8ion with the trade. 

(v) ~te s are 1I1so being taken to llrovide consumer goods, standard cloth 
and medical stores in adequate quantities. 

(d) (ij Government ure not aware of any colliery owner who is del.iberately 
refraining from producing the mo.ximWll possible. III order, however, to prevent 
any such possibility, u scheme is under consideration ana is bei.!J8 discussed 
with the trude by the Coal COlllmissioner, whereby a target figure of product.ou 
will be fixed for each eolliery. It is proposed under the sehClue that where a. 
mine owner fails to produce the target tonllage, the COllI COlllmissioner will, 
unless he is satisfied that there is some good reason lor such default. issue a 
formal wanling to the mine owner that. in the event of persistent default. Gov-
ernment will requisition his mines und muy, if circumstances so require. acquire 
the mines outright. 
(ii) The distribution of cool is made by the Controller of Coal Distribution 

working under the direction of the War Trallsport Departlllent, in aecordllllce 
with a rationing sehellle approved by the \Vur Hesources Committee of Council. 
All emil desplltehes are nUllle against licem:es or IJriority certificates issued from 
the Controller of Coni Distribution's offiee. These are bltRed on the quotas fix(·d 
for each industry within the gelll'rni rntiolling instructions und in line with 
the recommendations mude by the Departments eOllcerned with the various 
industries. Detailed (lav-to-dav imltl'llctiolls are issued to each colliery as to 
the consignee against whom tlley should l01td. '1'he actual loading on the part 
of the collieries receives a cheek nt the weighment depot stlltiollS. The returns 
compiled by the ~ ot st!ltions I1re further scrutinised by the allotment offices. 
Inspectors working under the Railwu.vs und the Coutroller's organisation make 
frequent checks of al'tual booking at stations of urrival und at destination stlLtions 
to ensure that. collieries have booked ihe wagoIls to the consignee for whom 
the wagon hilS been allotterl, in uceordunce with the priority eertificute, and 
that at the destination stations the wagon is delivered to the proper consignee 
Rnd not allowed to go into t.he open murket. Several ell!'es of coal having been 
sold in the bIad;: market have been detected and prosecutions have been 
launched. 
(e) Every possible step is being bken to develop the capll,city of the Rail-

way. collieries to their full extent as quiekly us circumstances permit. Whilst 
C'onslderable progress has b ~en made I lim not, yet in a position to state that all 
Railwuy Collieries are being worked to their full capacity. Present difficulties 
are due to: 
(i) shorta.ge of bbour, 
(ii) unavoidahle delay in t.he introduction of mechanical plant 
(iii) want of line capncity to move the increased output. • 
All these difficultieR are expf'cted t.o be overcome shortly . 
. Sir ¥uhammad . ~mln ~an  In reply to ,Part (b), the Honourable Member 
said about the colherlep whICh are not workmg to full capacity. How manv 
o! them are repreqented by European companies? • 

ft. ~urabl. Dr. B. R. ~mbe ar  I am una~le to give any answer to 
that at thlS stage. I do not thmk we can have any information 8S to which , 
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are not working-to full o&pacity and which of them are European-owned and 
which Indian-owned. " 

Sir Jluhammad YamlD DaD: Will the Honourable Member be pleased to 
" make an inquiry and inform this House during this session before the Railway 
Budget comes in? 
The Jlonourable Dr. B. R. Ambeclkar: I do not think I can undertake to 

!.'lake such an inquiry. 
Ilr. E. O. Reogy: Is the Honourable Member in 8 position to give the inform-

tltion askt'd for by Sir Muhammad Yamin Khan, not with reference to the 
nationalit.Y of the owning interest but as to whether all the collieries, big and 
~lllull, art: doing the work propt:l'ly, and whether the Honourable Member's 
8ehernc is intended to apply to the Imlllller collieries as much 8S to the larger? 
The Honourable Dr. B. R. Ambedkar: 1t is intended to apply to all ol er ~s 

and with regard to the first purt of the question put by my Honourable friend 
nil I can flU .... is that I am prepan.d to undertake an inquiry which will help in 
producing nlore CO!!!. I do not waut to hold any assize enquiry over the coal 
Juines. 
Kr. R. Il. Joshi: l\Iay I ask, whenever the Honourable Member makes a 

statement that the wages' of the millers have been increased by 50 per cent .. 
he will also state Rt the' Sllllle tillw thnt the o~t of living in the colliery areas 
hilS increased three times the pre-war cost of living iudex, in order to avoid 
misunderstnlldiug n·garding the stntelllent which he makes? 
The Honourable Dr. B. R. Ambedkar: J believe that this is a direction to 

me and not a questiull. 
Rawablada Muhammad Llaquat All Khan: Is ilny quantity of coal exported 

from India? 
The Honourable Dr. B. R. Ambedkar: ~o, except to Ceylon. 
Mr. R. M. Joshi: Is it 11 fILet that the Honourable Member had 8tated that 

women IlIilll'rs art' II')t corupe led to go tlllderground nnd if he has made sueh 
n stlliemE'llt, mny I IIsk how he reconcilPR that fact with the 8tat.emW whiC'h 
he has just !lOW illUde that the GoVel'llInelit of Illljia IIrc taking 8t.eps'1!5 reful!e 
emploYlIJc'nt to ruinl'rs I e l ~re  

The Honourable Dr. B. R. Alrtbedkar: I do not see any contradiction. 
Sir Muhammad Yamin Khan: In reply to part (c) of the question about the 

taxation adjustment, the HOJlourahle Member has not. e,xplained what was the 
demaJld of the ('ollierv owners-whether thl'y wt're unwlllmg to pay the E. P. T. 
und whether they IHive wnnted expmptioll fl'Olll the payment of E. P. T. On 
whut, ground do they W!lnt to be exempted from E. P. T.? 
The Honourable Dr. B. R. Ambedkar: On the ground thut coal was a wasting 

asset. 
MauIvi'Muhammad Abdul Gha.n.1: May I know the quantity of el)!}1 t!xported 

t.o Cp,ylon? 
The Honourable Dr. B. R. Ambedkar: I must have notice of thRt question. 

EXPORT QUOTAS FOR COMMODITIES. 

83. ·Sardar Ilangal Singh: Will the Hnnourllble Member for Commerce 
please state: 
(a) tlltJ eonditions on whieh the export quotas for various commodities lITe 

determined; 
(b) whether the claims of the manufacturers who expanded this business 

during t.he war, were also considered; and 
(c) whether Government propose to grant quotas in future to manufacturers 

alOlo, particularly to those who have orders from abroad for the supply of different 
commodities? 
The Honourable Sir K. Alilul Huque: (a) Export quotas for controlled 

goods are fixed with reference to the internal supply position of the commodi-
ties concerned and also in certain cases with reference to the minimum essen-
tial requirements of the importing countries a.nd past exports for B basic period. 
(b) and .(c). ,Wherever restrictions are imposed on exports of a particul!lr 

commodity the general policy' of the Government is ordinarily to confine the 
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grant of export licences to those who were established in the trade prior to 
the jmpositiQIl of the restrictions. Manufacturers who expa.nded their business 
. durh.lg the war will be eligible for export licences only if they had established 
themselves in the export trade' during the prescribed basic period which, in 
most cases, is the official year HJ41·42. 

B&rdar Jlangal BiDgh: Is it not a fact that Government is giving a practi-
cal monopoly to old exporters? 
The Honourable Sir X. Azizul Huque: I cannot understand how it can 

be called a monopoly. After all, if exports have to be' restricted, we have to 
give them on I.L certain basis, and the basis which we have accepted is those 
who have been in business at the time the restrictions were put in. If you 
call it a monopoly, you might, but I do not think I can call it ~, 

Ik. HOO8einbhoy A. Lalliee: What is meunt by the term "those who have 
been in business"? 
The Honourable Sir X. Alizul Buque: It is just what it conveys. 

Kr. BooBeiDbhoy A. Lalliee: Is it not a fact thot many of those who were 
in business at that time have now ceused to be in business 1 

The Honour!I,ble Sir K. Azizul Buque: For a vast country like India it is 
extremely diftieult to find out individual cases who have ceased ~r not ceased 
to be in bw,;inc8s. If iudividllul ('ltE'CS nrc brought to our notwe, we tlt'lte 
steps to stop them. But I am merely enuneiatillg the general principle that 
only those who huve been in busillE::SS are entitled to the quota. 
Setb Yusuf Abdoola Baroon: Is it not a fact t,hat those people who have 

come into business jll;;t now a l~ heen given quota;;:' 
The Honourable Sir M. Alizul Huque: As I have said, it !s possible in 

exceptionul circulTlstances to grant quot.as to t~ few ot~lers who. have (;!Jme at 
a later stage, but each sueh individual ease IS exammed OIl Its~erlts. For 
exulnple, if there is un industry that. has got: a \ur ~s after lIle lll~ 1)11 the 
internal needs we have to give' it a quota III exceptional cm,es. But these 
quot.as are V~ll in absoiutcly exceptional cases. 
Sardar JlaDgal Singh: May I ask whether the Govemment will l'onsider 

the grunt of quotus to those lUunufaeturers who havc got suppl,v {J1'del'S from 
abroad? 
The Honourable Sir X. Azilul Huque: I do not think we ('1111 be guided 

by t.he !'\upply orders fr01l1 abroad because in view of the infiatiotlnry position 
in some of the countries outside India any Rlllount. of supply orders will be 
coming toO India und if we nrc to allow exports to these \lntr e~, I ·1'11 sure 
the civilian consumption will be very badly affected. 

EXPORTERS ON THE ESTABLISHED LIST OF SmpPERs. 

8' .• Sardar Xangal Singh: (a) Will the Honourable Member for Commerce 
plea!lt. lay on the table of' the House the list of exporters who are' on the estab-
lished list of shippers? 
(b) How muny of these approved export.ers belong to the Punjah? 

(c) Were the Punjab Government consulted when this list was prepared? 

(d) Did the Punjab Government recommend any firm or firms of manufac-
turers to be registered as exporters? 
The Honourable Sir X. Azgul Buque: (a) to (c). No "est!l.blishe;d list of 

shippers" is maintained by Government but Export Trade Controllers are 
generally guided in the issue of export. licences by the evidence produced by 
shippers themselves regarding their exports during a prescribed basic period. 
It ma.y, however, be added that the exporters are not classified on a I'rovin-
cial basis. 

(d) A firm in. Lu a~ h!,-A s\1bmitted a re,p.resentation t ~u  the Punjab 
Go. ~t D~entrts m or s e l~  t~atment ~utsl e the existing expo" ('ootrol 
ref:!Ulations. 1'he representatIOn IS under oonside'l'ation. ' 
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85 •• Dr. P ••• Banerjea: (a) -Has the attent.ion of the Ho~ourable th6 l"ood 
Member been drawn to the extrallt in the Amrlta BalSar Pat"ka, dated the 9tb 
December, 1943, from the newspaper P.M. ~  devoted. two e~t re a e~ to 
u story headlined .. Britain sayl \~ 110' to wheat gift for s~ar m  Indla--Cu.nadIlUl 
Government's offer of a hundred thousand tons reJected by Mr, Leopold 
Amery"? If 80, is P,M.'B statement correct? 
(b) If the P.M.'B statement be correct, does the Honourable Member ,pro' 

pose to consider the desirability of taking st,eps ~ ~r s t ~ ~ene al of thd reJect. 
ed offer, in view of the fact thut the food situation m Indm IS· not yet normul? 

The Honourable Sir Jwala Prasad Srivastava: (a) I have seen t.he state· 
I!Il'nt. It it! not correct. 
(b) Doct! not arit!e. 
Mr. K. O. Neagy: It! tht: Honoul'uhle Memb!:}' sure that he has got u full 

(,:thtiogue uf all the aett! of o l ~ llel \~ (hat M.r, Amery has commit,ted:? 

Mr. President (Thc Honourablt: ~ r Abllll1' Hahim): Next que3tiol1. 

SUPPLY AND RATIONING OF FOOD IN PROVINCES. 

86. *Mr. Lalchand lfavalra1: (a) Will the Honourable the l,'ood Member be 
pie/IRed "0 st.llt,e the final a \l~t.rl llt Illude b.y tlw Uovt'l'Il1l1ent of inelia with 
l'l'Ilviuces for the procurement, uistribution and rationing of food in each of the 
I'rovineC8 ~, 
(b) What prices of rice in respect of the present Khari/ have been fin811J 

lixed in eaeh of the l l o nl~e  Have (iovennnent accepted the reqllirelllent 
of the Sind Ministr.Y to increase the pl'iee of rice in Sind, in spite of protests by 
l'OUS\lll1ers? If so, how? 

T~e Honourable Sir Jwala Prasad Srivastava: (a) There cau I.e 110 finality 
at. t1l11o; sbge of' t.he· de,·el0pllwnt of Jlldia's Food Orgllui!;utioll. The policy of 
the (JoverJIlllcmt of India wit.h I'egard to prO('url'lIleut, distribution und ration. 
ing of foodgl'llins has been !;tuted in thc White Puper laid 011 the table of the 
House during the last sl'ssion. )\0 departure has been Illude frolll th{1 declared 
policy, 
(b) In view of the wide VIII'iuti611S ill t.lw price of rice in different rE'gions, 

the Govel'lllllent of Indiu h:l\'e defcrred the' fixation by statute of uniform or 
eoorilillatell IIIHXilllllll1 pril'cH for riel', Illltil the ruling priees have heen hrought 
to an appropriate level. 'rhe Ullswel' to the second part of this 'lUBSt.iOll is in 
the negutive,-

Xr. Lalchand lfavalrai: May I know whut price of rice of the 1\1I",i/ PI'O' 
duction hilS hceu lixed for Sind? 

The Honourable Sir Jwala Prasad Srivastava: We have /lot 1i:xed l1uy r ~e 
yet, as I have said. 

, Mr. ~ an  l a a~N  III t,IUlt l ... u,~, Hilly I know whether the price of 
l'll'e that IS alrmldy rullllg' there has lIot yd ueen interfered with? 

The Honourable Sir Jwala Prasad Srivastava: No; the price whieb wus fixed 
by thl' Sind (lovenmllmt, still hoMs. 
Mr. Lalchand lfavalral: Have not there been Fopecuilltive forward contractE 

for the KhaT;! cultivation Imd SOllie of the members of the Ministry themselves 
an~ IlIlXiOUf; thlll the price I"hould be incre'Rscd? AI'e the Government of India 
a l\ l~ of it? 
The Honourable Sir Jwala Prasad Srivastava: No, I am not uware of !>uch 

an o('curren('e. 
)(r. Lalcband lfavalral: Will Hll' Honoul'llblc Member make illlJuirie;; about 

it? There lire forward ('Olltrllets which will affect the consumers if the price 
is inc-reRsed. 
The Honourable Sir oTwala Pruad Srlvutava: I cannot make n rovin, 

inquirv like that on allegations which are not supported by facts, 
iii. Pr8lldent (The Honourable Sir Abdur Rahim): Next question. 
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MPOlN'nDNT OJ' .uJ A118TB.&LUN .AS GoVJ:BNOB OJ' BUQ.AL., 

87. ·.r. Akh1l Ohandra Dat.ta: (a) Will the Honourable the Le:£,Jer of the 
House be pleased to state whether the uovernment of India were consulttld in 
the matter of the recent o ll~ment of the Governor of Bengal 'I 
(b) Did the UOVerlllllent uf India express Imy opinion in the IIlutt03r'l 
(0) Did the uoverDllllmt of India kn,ow that the appointment of an Aut!tl'a-

lian as uovernor of Bengal is resented to by tbe people of India? 

The Honourable Sir Sultan Ahmed; (a), (b) and (c). The imuject matter 
of this questio11 doet; 11ut concern the Governor General ill Uoullcil. Governors 
Ul'e appointed by His Majesty the King under section 48 of the Go erlllnt n~ of 
India Act, 1935. 

Saror Sant Singh: l\1uy 1 knuw if the Hunourable Mtnnber it; uware thut 
tbit> uppointllleut hal> created a good deal of discuntent and di8t!util,factioll over 
His Maje8ty's Uo·verulllent·s policy with regard to India '? 
The BonoW'able Sir Sultan Ahmed: Nu, ~ l . 

Sardar Sant Singh: HuYe the Guvernlllent of India tried to gauge the 
feeliugs uf the cuuntry in respect of thi8 appuintlllent? 

The Honourable Sir Sultan Ahmed: I huve un8wcred t l~ qUt1t>tiUll. We 
ell~ not cont;ulted in the llJatter und we huve lIothing to do with it. 

U:t\S'l'AHHED E~TL N A~D A~S E . 

PUBLIOATION OF CERTAIN ANNUAL REPORTt! CONCERNING LABOUR ON RAILWAYS. 

43. Mr. Lalchand Navalrai.:. Will the Honourable Member for Labour be 
plelJlied to state if the following reports have since been issued? If not, why 
not, Itlld when are they likely to be isslled? 
ti) Annual rcport 011 the working of the Payment of Wages Act,· IV of 

UJ86, by the Conciliation Officer (Hailways) und SUllcrvisur of Hailway, 
1 ,alloul', Calcutta; and 
(iI) Annual report on the working of the Hours of Employment RegulatiLlIlB 

Ul\ the Indian Ra.ilways during the year 1941-42i' 

The Bonourable Dr. B. R. Ambedkar: The IUl;t repurtlS publislll'd were for 
the year lU40-41. I'riuLillg of future reportt; hUIi been telllporul'ily discontinued 
due to acute' t!hortage of puper. 

Tl N~ 1,'OH ADJOUHNMENT. 

OUnl>Rs l'AI:;tlED ON NATIONAL CALL AND HINDUSTAN TIldES BY OHIEF 

COMMlSt!IONER ~  DELHI. 

Mr. President (The Hunuurable :::iiI' Abdul' Huhilll): Mr. KrishrlUmal'll'Lri 
hUB given notiee of un udjuurlllllcllt motion with respect to the urder!! passed 
by the Chief l lll s~ oller of Delhi un the Natiunal Cull and the Hindu,Htan 
'rimcH whieh is exactly the mutter which has already been dealt with aud so 1 
rule it out of order. 

DILATOllY TACTICS OF GOVEUNMENT IN EXFOUCING TilE HECIPROCI'fY ACT 

Mr. President (The Hunouruble Sir Abdur Hahim): The next udjourument 
lnoLicJIl is in the nUUle of Mr. Deshlllukh. He wh;hes to adjourn t,he busillC'bS 
of the Asselllbly fur the purpuse of discussing a defiuite matter of uI'gent 
}lUblic importunce, lUIlIlCI.y, "the dilutol'Y tuctics of the GoverUllwnt l.a (lefe-at 
the purp0l>c of the Heciprocity Act Illi evidenced by the nnswer,.; given on 
~lon lty to 11 quest,ion relating to the frullling of mieN to give'· effed to it ". 
Hus the Goverument Melllber IInything to suy on this 1II0tiun 1 
The Honourable Dr. N. B. Dare (Member for Indians Overst'us): As I 

expluined the other <lily when II similar lIlotion ('·Hme up before the House it 
is inupportllne ill Ill,\' opinion to ruise t,his lllutter ut present. 
Mr. President (The Hono\llI~ble Sir Abdur Rnhim): I wunt to know first of 

all whether the Government havf. any objection to this motion being,moved on 
the ground tha.t it is not in order. .. 
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The 1l0000000000e Dr. •• B. Khare.: There is nothing urgent; it is uot of 

rect-nt occurrence. 1 may inform the House. that ~ a ~ not ue~n .l~. .1 
submit that llothin& will be lost, and l:!olUethlllg l ltl~~ w1l1 ~e gallloo It this 
Dlotion is not taken up now. I hope lily Honourable fneud Will accede to my 
request und I appeal to my Honourab!e r~~ to withdraw his motion. 
1Ir. GoviDd. V. Deahmukh (Nagpur DIVISion: Non-Muhammadan):.1 do 

not respond to any appeal. All appeals fall ~at o~ me. .If :;here IS . an 
assurance that in the very near future something Will b~ gamed f?r I~ l n l 
who are in South Africa, thcn I might see my wily to Withdraw thiS hdJourh 
ment IlIotion. Otherwise, 1 must do what is my duty as a Melllber of this 
House. 
The Honourable Dr. N. B. Khare: I have alreadf given the ll:;burance 

here. I can ussure Illy Honourable friend that nothing will be lost, but fome-
thing might be gained by postponing this adjournment Illation. 
Kr. President (The Honourahle Sir Abdur Hahilll): As objection has been 

taken to leave being granted-thut is whnt the Honourable Member for 
Oovernlllent meant by his remurks-will those Honourable Members who are in 
favour of lellve being granted rise in their places.. 

(Not less than 2.'5 Honourltble Members stood up in their plsees.) 

Ah not lesR than 2:i Honourable Members have stood up for leave I·eing 
grnntpd, thc motion will be taken lip for discussion at 'Four of the Clock today 
01' earlier if the busineRs of the House iR finished before. 

ELECTION OF A MEMBER TO THE STANDING COMMITTEE FOR 
ROADS. 

Mr. President (The Honournblf> Sir Abrlur Hnhim): I hU"f> to inform the 
AssPlllhl'y thut upto 12 NOON on WedneRdllY, the 9th February, f944 , the time 
fixf>d for receiving nominatiOl]R for thf' Stullning Comlllittef' for Ronds ontl 
nomillation was rl'!'f'ivf'd. As tht·re is onh Ollf' vlII'aney 1 df'clare Mr. A. C. 
InRkip to be duly eleded. ' 

ELECTION OF MEMBERS TO 1'HR DRLHI TTNIVERSITY COURT. 

Mr. President (The Honournhl., Sir Aballr Ruhilll): T huve to inform t l~ 

ASRemhly that lIpto 12 NOON 011 Wednesday, the 9th Fehruary, ]944, the time 
fixed for reeeiving nominntions for tht' ('ourt, of fhl' Pnivprsit.v of Df'lhi fOllr 
nominnt.ions were rel'eived. AH tll('n' al't' olll\" fOllr VIle'IIIWit's T df'elnre the 
following Members to be duly elected, namely, (1) Sir F. E. ',James, (2) Dr. 
Sir Zia Uddin Ahmad, (3) Sir Muhnrmnlln Yamin Klulll, ann (4) S.ved Ghulnm 
Hhil, Nuirung. 

THE COAL l\UNES SAFBTY (STOWTNG) AMBNDMBNT nTLL. 

The Honourable Dr. B. R. Ambedkar (Lnbour Member): Mr. President, in 
\,If'\\' of the def.;ire expn'ssE'd hy some Honourahle M('IIlberR of t.he HouRt' that 
the.Y would like to hnve some more time to consider the Bill, I do not, propose 
to make the motion for cOllRiderotion of the Bill whieh is put down ngninst my 
na.me.· 

THE INDIAN COMPANIBS (AMENDMBNT) BILL. 

The Honourable Sir •. Azizul Huque (ConmlPree Memher): Sir, f:(1 far 
I\S the Bill further to amend the Indian Companies Act is eoncerned, there has 
been a feeling among various sections of the House that the notice given to 
them has been Rhort.. I thereforE' do not propose to move the 1lI0tion for 
('onsideration of the Bill today. 

THE COFFBB MARKET EXPANSION (AMENDMENT) BILL. 

The Honourable Sir K. Aslsul Buque (Commerce Member): Sir, T move: 
"That the Bill furthPf tQ amend the Coffee Market Expansion Act, 1942, be taken intQ 

con8ideration. " 
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Sir, thia m a very lIimple measure. It has been found that there ~. some 
defect in the Act. Whereas in the Act t ~re is It provision for the ·fixation of 
price, in the penal provision one section altogether eSCllpeB. It iB with a view 
tG remove the defect that 1 have brought in this HiH, llamely,. ill the ptllllli 
provision, the dealer alBo and not mendy the licence securer or the owner shull 
be liable. So far 8'S the first section is concerned, it is merelv to define th., 
dealer. Again at the present mOlllent, lIn.y prosecution can Only be at the 
inBtance of certain bodies. Here we ro os~ thllt the Provincial Government 
or an ofiicer of the 13oul'd CUll proceed. Otlwrwisc, it is extremely difl1cult, if II 
dealer in an out of the way' place, in Orissa or in Hihur, violates the provisioa 
of the luw, for un officer of the Coffee Marketing Bourd to tuke steps to prose-
eute. My intention is merely to bring a'bout I hese chungtOs ill the law. Sir, 1 
tD,ove that the Bill be taken iuto consideration. 

Mr. President (The Honourable Sir Abdur Hahim): The question is: 
"That the Bill fUI·ther to amend the Coffee Market l!:xpansion A('t, 1942, I,e takeu into 

fODsideration ... 

'1'he motion waa adopted. 
Clauses 2, 3 and 4 were added to Hw 13ill. 
Cilluse 1 was added to the Bill. 
The Title and the Preumble were a·(ldt·c] to thc Bill. 
The Honourable Sir II. Azizul Huque: HiI'. I lIIOVl' that till' Bill be plIRsed. 
IIr. President (The Honouruble Silo Abdur Hahim): The question is: 
"That t.he Bill be passed." 
The motion was adopted. 

THE INDIA~ ('OCO:"lll.1T CESS BILL. 

IIr. J. D. Tyson (Secretary, DepurtUl(,lIt of Edllcatioll, Hellith lind Lands). 
Sir, I lIJove; 
"That th .. Bill to provide for the cl'l'aLion of a fund for t.llP improvement and d.·velop· 

mcnt of the cultivation, markt'l ing and utilizal ion of t:o('onuts in India be re ~ I e  to II 
Sele(t Committee consisting of 1\11', H. A. Sathar H. ~~ a  Sait, ~II , l\Iuhamlllud Azhar 
Ah, Pandit Lakshllli Kantll l\Iaitra, Rlli Bahadur Sl'th Bhagehand Soni, Sir ]0'". E. J·aIllI'K. 
Sil Ahdul H .. lim Ghu",navi, Mr. Y. N. Sukthankar. and the Mover, with instructions In 
rf.port on 01' before the 29th J<'ebruary, 1944, and that the number of Membel's whosp 1m'. 
r.cnce shall he necessary til constitute n meet n~ of the Committ(·(' shall I ... flvl'." 

Time was, Sir, when India wn's olle of I,he (·hid suppliers of eoeolluts uml 
coconut products to the IlIllrkets of the world. But, today, so fur fl'OIll export-
ing any appreciuble quantity of either (·omlllodit.v, even in peuce conditionE', 
Indin is to a great extt'nt dependent upon imports hom ubl'oud. Hence this 
Bill. It is onl.Y since the beginning of the eelltul','· thn't India has beconw 011 
balunce all importing count.r,v. The extellt of 0111' import may be gauged frolll 
the filet Ulflt-I give it in terlllS of copra-in the period 1935-37, we were 
importing at the rute of 91,.000 tonR per IlnnUlIl from Ce:vlon, find thflt figure 
has douhled since then. The 10"8S through fmemy of'ellpation of t.hC' prinf'ip:-tl 
C'oconut producing ('ountries of the world, the Phillipine islands and the Nether-
IRnd East Indies, has thrown II very heavy burden upon another principtll 
producer, Ce.vlon, frOlIl whieh we huve been Rupplemellting our own incligenouli 
supplies. The result is thllt lit present we flre IIble t.o obtain from t.hnt "80Ul'l'e 
onl,v about. one·third of the quantity we require to import for our own intprlllli 
(·onsumption. 
Pandlt Lakabml Kanta Jlaltra (PreRidency Division: Non-Muhammadan 

Burn'l): Has the Honourahle Member got fln.v figure for our internal consump· 
tion? 
JIr. I. D. Ty8Oll: I have not got figureR hand,\' lit present. I will tr.v to 

get them .. 
Owing t.o incresRed induRtrinliRution in India, our own demand for internR'1 

C'.onsumption iR going up. Thp immeiliflte t.hing, therefore, obviousl.v iR nn 
intensification in. the produ('tion of cex'oniits and a better ut.ilisation of the 
'coconut in rnanufA'cture. But, though that, !'fln probnbl.v be brought Rbottt, the 
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time doel!l also seem opportune, when competition from abroad 'has relaxed, to 
12 N try to rehabilitate an industry which in the past did not u ur~ntly 

OON. have scope for proper development owing to competition from ubrou.d. 
The .Bill seekl:i to elSta'blish a committee to do research and ~ elo ment for 
coconut and for its products sud our idea is that the committee should operllte 
both on the ugricultural and on mtlrketing and the technological side, us does its 
rotot~ e the Indian Ceutral Cotton Committee, l1ud as do 1I1so the Indian Luc 
Cess Uonuuittee ulld the Indian Celltru.l Jute Uouullittee. It will, I think, 
generally be admitted that these ConuuitteelS have done very vuluable work 
for the commodities in which they are interested, and we believe thot the best 
wu.y of helping the coconut indw:itry,-by whieh 1 mean coconut "from the 
t,re~ to the bottle" ,-will be by setting up l1110ther such committee. 1. ma,)' 
lutmtioll thut the Indian Ceutrul Cotton Committee WI1S set up by all Act of 
this Legislature in 19:&:& and the Indiau Lal' Cess Committee by Oll Act of thIS 
Legislature in 1930. 1 mention tha'L beCu.u8e Honourable Mel11bers will find 
thut the Bill before the House follows one or other of those Acts, whichever 
happened to he tht, more appl'opriate, in substullce und to It very great extent 
iii wording. 1 might also mention thut Ceylon hilS been before UR in this matter. 
III the yeur 1935 they set up 8' Board with somewhut similar fUlwtions, which 
hus, 1 believe, benefited the whole industry in Ce.yloll. Certuinl,v in the matter 
of (,oconuts, Ceylon is fur ahead of us in as regurds cultivutioll, marketing and 
mUlIufndure. 
1 do not propose to tu'ke the time of the House hy reellpituluting the un ~

tions of the pl'Oposed (·olllmittee; the.v will be found in clause fI of the Bill. I 
ehould,. however, like to explnill thnt it was our intention originally to bring 
noir, coil' 'yarn and coil' mnnufuctures withill the Keope of this (·Ollllllit.tee. This 
proposed met. with strenw:ms opposition from the Goverument !llld the Chambers 
of Commeree in the Htate of Travu'neore, whi('h is the principn.1 eentre of the 
('(lir industry. \\'e lire very IInxious to have the co-operatioll of Travancore iii 
j he work of this cOlllmittee for the I'enson thnt it hus the second b e~t 

nereuge in eoeollllts in Indill Il'!,lel is t.he prineipal l ~ntl e of the erusl1ing industl'Y 
l~ India. So out of deference to their very strongly held vit:ws in this mot.ter 
we have dec'ided to omit eoil' from the scope of the llllll tt~e. Their wish wa"! 
that. ('oil' should be «ealt wit h, if at all, in SOllie ot.her omm tt~e whi('h might 
perhapR deal with fihres of that kind,-u. committee on which they would 
naturally expect, in view of their great interest in the mntter, to hnve a higher 
l'ep,·esent.ntion t.han on a more general ('ommittee ~ue  as is ro o~e  in our 
Rill. 

Pandit Lakahmi Kanta Maitra: Did the mercnntile eommunity alRo oppose 
iti? 

Mr_ I. D. TyIlOD: Yes, the.v did. 
Coming now to the propm;eel compoRition of the eommittel', I !!houM perhaps 

RflV that cononuts are grown (·ommerciallv in Madras Trnvflncore Mvsore 
~ ll, Bengal, Ol'is811ond Bomhay, in t'hnt order of , importance; I;nd on th; 
commercial side t~e.  are ('rushed in TrllvRncore, Bombay, Cochin Sind nnd 
Mndra'R,-ugain in the order given. Counting representation of ~ er  kinrl, 
Honourable Members will find that the committee can be dstribuf,ed' in the 
following wa:V,-Two members from the Central Government, nine from the 
provinC'es l'oncerned ond nine from the StateR eoncemed; or, to look nt it ngain 
in nnot.her way, Honourable Members will find that its numher of·20 includes 
nine to repre!!ent the growers, six to represent manufad,urerR nnd five to 
rr.present the Governments,-and in that last five we hope to have some 
t.echnical people at leRRt., prohnhl:v nirectors of A~ ultur . So the growen 
will have nine, manufacturerR six and Government nominees (who, we hope, 
will include expertR) five. We are anxious to keep t,he siv.e of t.he committee 
smnII hoth for reRsons of e en ~r nnd of econom:v. 

Xl. lIullammad .Ashar Ali (LuC'know and Fvv.ahn.t nivision!!: Muh'Rmmadan 
Burai): Is the Honoumhle Member referring to' clause 4? 

Mr. 3. D. 'fJDl: 'Yeil. 
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Mr. lIuhamlDld Asb&r Ali: In sub-clause (f) ouly 
appointed by the Central Government. 
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ooeperson is to be 

Ill. I. D. T, .. : Yes, but the Centr,,1 GoVtlrllll1tlllt 11.11:10 u.ppoints tha 
Chll.irmll.n, who would be a menlber. So there are two. 
Mr. lIuhammad Aabar Ali: There is none from the CentruJ. Assemblyi' 
Mr. PNlident (The Honourable Sir Abdur Rahim): I think the Honourable 

Member had better wait till the Mover hus finished. 

1If. J. D. TyIOll: The point I pll.rtieulurly wish to emphasise is that the 
distribution proposed in clause 4 reflects complete agreement among aU the 
interests concerned, agreement not real'hed without a ecrtain amount of travail 
but now wholeheartedly aecepted. The intention is to set up the uOlllmittee as 
!loon as legislation is pa'ssed. The States are ver.v keen on this eommittee and 
I think we CUll couut on similar legisilltion being pUSHed and put into effect ill 
the States as soon us our Bill goes through. 
Now,. Sir, as regards finanee, I vent.ure to suy thllt it is n'lwu,vs desirable in 

t;etting up a committee of this kind to give it a reglliur lind assured source of 
inoome. It is desirable in the interest.\; of eftit·ient pl/lnning, IiO that they ma.y 
know whut they hu've got to work 011, and deNi",ble nl~o in the interest of execu-
tion of their pillns. The Cotton Committ.ee is finan!'ed by n ,es~ on cotton 
cOllsumed in the nJills in Indin lind h.v /l duty on cotton exports; the Ln!'. Cens 
Committee iR finanoed by an export dut.v onl.v. We propose, following in part 
the Cotton Aet, to finanee this comllJittee with 1\ ee!\s on copm eommmed ill 
mills. The rate suggested is (·lIiculat.ed to give t.he ineome we require with It 
margin for development. It works out to just over 1 ~ !IImllS II mllund, Rnd I 
may My that. t.his too has been aocE'pt,ed b.v nIl t.h(' GoverTIIllents (.oncerned. 
I am asking for n' Relect ('ommit,t,fle ,,·ith n short clute ns hoth HIC Governments 

Rnd t.he Stntes eoneerned are in n hurry to huve this cOTlimittee, And T think 
that the quickest. wily of huving thE' legisilltioll n ~e  through iR to have a select 
committRe wit,h n' short dut,e t.o examine thp Rill lind rE'!'ommend uny changes 
that may he fOllnd necessnr.v in II piE'C'P of legislllt ion whieh is bnsed Inrgely on 
exitlting and Rllect'ssful prec·.edents. 

In eoneiusion, Sir, I would only SA,v t.hat. coconut. represents from time 
immemoriul the Inainst,ay of t.he pE'ople in th£' sout.h-west.ern cOllst.al helt of 
India'; and though it is to man.v of them prndienll.v the only SOlll'Cf' of their 
dail.v bread, the industry there hilS not heen notnble for /I1l.V llluterilli progrE'SR 
or R('ientifiC' development .. and waR hefore tl1l' war lind the reeent rise in prieeR in 
I' most depressed ,dllte. With the higher prices now currE'nt. there is a good 
('hunce to rehn'bilitute a very valuahle indllstr.v. The eOC'onllt. pulm ought ill 
fact to be a sourfle of great wealth seeing t.hllt-to quot.e on£' writer on tha 
~lIb e t eVt ry p"rt of t.he tree iN ut.ilized in one '"I1nner or the other. RIIW 
nuts and edibh> eopra are import.llnt, IIrtides of food nnel the indispensible items 
of devine oblat.ion, and the oil from the ('oprll is utilized in cooking Rnd in t.he 
making of vegetable ghee, RonpR lind toilet requisit.t's". He might, hnve ndded 
t.bnt the residue of the ('opra, when the oil hilS been extract.ed provides a valu-
ahle fertiliser, that the COMnut has ff war-time value as It Rouree of glycerine 
for explm;ives, nnd, finally, that the "rare and refreshing fruit." of this tree 
has A'iven t.o the English language one of its pit.hiest. expressions,-"Whieh 
ot'eounts for t.hE' milk in the co(·onut., if not. for its hairy ext.erior". Sir, I 
move. 
III. Prealdent (The Honourable Sir Abdur Rahim): Motion moved: 
"That the Rill to provide for the creation of a fund for thl' iml'lrovpmf'nt and dpVE'lop-

ml'nt of thE' cultivation. markl'tine: and utili7.ation of I'oC'onutR ;n India he Tj>·ft'rrecl to a 
HpJI'M. ("ommittee conaiRtingof Mr. H. A. Bathar H. ElI88k Saito Mr. Muhammad Azhar 
Ali, Pandit Laklhmi Kanta Maitrn. Rai Bahaelur Seth Rhaltchauel Soni, Sir F. E .• TameR. 
Sir .l\bduJ Halim Ghuinavi. Mr. Y. N. Sukthankar. and the Mover. with inBtructiolUl to 
"oport 011 or before the 29th February, 1944. and t.hat. the number of Ml'mberR whORe prp. 
IIpnC'P shall be neceBRarv to conatitllte a meeting of the Committee shall bl' five." 

III. '1'. ,... KrilhnamlCbart .(Tanjore r.lIm Trichinopoly: Non-lluhamllmdan 
Rural): Mr. President. My objeot iD r n~ iA t~ RRk the Mov:er of this motion 
for a few more particulars about t.his Bill. In fllCt, Sir, "'hat he said ab ~ the 
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glmt:sis of thitl Hill dot:t; uoL ap.lount to auythiug more thllu what il:i to b~ ou~  
HI tIlt: bLUteillt:ut 01 UUlt:ctt> und HelMlODs. 1 um afraId the .lioO:tlt: 11us ut:eu It:d 
to I tll ~ t  t11ut t11e qUtlstlon of coconut is on U Pill" with eol'ltle, cottou, Jutt:, 
rulJlJcl' uud tIlt: hkt:. 1 thmk thut is a fundalDental lDlsconceptlOu W111C11 i l.leg 
leave of tue .uout>e to correct. 'fht: utility of coconuts, at> t11t: lio\)stl knowtl, lb 
largely due to the oil thut is extructed from it, and the demund ill the 011 murket 
doct> uot reully distinguitlh very much betweeu coconut oil, il'oulldnut 011, husced 
oil, l'upt:-t;ccd oil, muitua oil aud t;0 OU. After ull toda.y lD thi::; couutry the OIL 
trad() covcrt; the wholc lot of oilt> IJroduced from out of the varlOUti oil seeds aud 
COCOllUt, und thc quct;tiou of thc future of the coconut industry lurgelY dcpendt; 
upon the control which thc Uovernment of Indiu and the l'rovlIlciul uovernIllentt; 
andthel:)tate::; can have on oil tleeds und the oil industr:y us u whole. ·It i::; u 
fundumentul lIli::;concevtiou to ::;uy that coconut growing und Ullirketing it! on u 
par with other couuIloditie::; which the Uoverumt:nt of Indiu have, in collliboriltion 
with thc l'rovillces uwl l:)tute::;, ::;ought Lo eoutrol by meau::; of committees like 
the one projJot;t:d in this Hill. I would like to ask the Honouruble the Mover of 
thi::; Hill if he expect::; to maintain tht: priet: of coconuts ut u particular level at a 
time when the prices of groundlluts und the price of other oil seedt> !lre dropping. 
Knowillg something, us 1 do, about the oil tradc in tili::; country over the Pllst 20 
yt:!art:l, 1 UJll afraid that i::; not possible. 
The Honuurable the Mover of tili::; Bill mcntioned to the House that between 

the years lUB5 alld Hl3U tile price of COCOIlUtS hud ~Iulll . It ::;lulllped because 
the priee of eoconut oil hus t;lumped. Why" Beeuuse of the serious competi-
tiou from Ceylon for oue thiug uud b au ~ the general oil ::;eeds and oil prices 
all over the world had slull1ped. 
Mr. J. D. Tyson: I do not wish to interrupt the Honourable Member, but 

evidently I did not make mysclf cleur in this mutter. I was not reft:rrillg to 
fTlCCH h( twecn HJ35 llnd 1937 but to a heavy and growing import of eoprn lind 
coeollt:t products from Ceyl01l. 

lIr. T. T. Krishnamach&r1: It is u distinction without a difference. Coprll ill 
Ct:!.yloll \\'itM cheapcr than the copra which is produced in Inuit!. Nuturally there 
bemg no ban on the illll'ortutioll of cupru from Ceylon, copru frOl1l '(Jt:!ylon clime 
ill an) tht:! plight of tht:! coconut industry in India becllme very bud indeed. I do 
llOt think that the whole position could be l'overed merely by the constitution of 
the committee propo::;ed in thi::; Bill. 1 am not saying that the committee Mhould 
not be constituted. I tiuy thut the committee must have u very much l!lrger 
Scope tlUlIl whut has been ~ual e  ill this Bill. Otherwise 1 eUl11lOt see ho\\' 
it is going to function efit:ctively. It is therefore from that {Joiut of view 1 feel 
thut it would have been of tlonsideruble ulSsllStallt'e to this House if the HOllOur-
able the Mover of thi::; Bill had tuken 118 into confidence und told us more than the 
genesis of this Bill than what iii coutuined in the Statement of Objects lind 
Rea::;o1l8. He should huvc told us ull about the viewli of the vllriolls provinceI:' 
and Stllte Governmenttl on this mutter. 

The price of copra can oul'y be lTluintained at a IJurticulur lewl if the price of 
coconut oil clIn be maintained relut.ively at the same level. The price of coconut 
oil iEl dependent on other oils. The Honourable the Mover must be aware that 
todny the largc14t conl'unwrs of oil in this country Ilre the fadories whieh are 
engaged in hydrogenation of oil.3. Their demand is growing. And it does not 
IIHttter two hoots whether nil the'y get is coconut oil, groundnut oil or some other 
oil. They cun, by the <:hemical process through all oil", PURS in the process of 
h.ydrogenntion, mnke nil oils look alike, taste alike, smell alike und nlRo reduce 
their enloric contents, if nny, to one level Ro coconut oil cannot he isolated and 
its future looked 8ftRr by menns of a committee. I think that is the first aod 
chief lacuna in this Bill. 

I w011ld like t,he Honourable the Mover of this Bill to tell 111< how he propOAeo.; 
t,o circumvent the difficulty which inevitahly will {a('e lInv work that t. ~ 

committee nndertakes. If as n rpsult of iJlcrenRed COCOIl11t jlrodnction the price 
of coconut oil comes down, the price of grollndnllt oil will go down, and if the 
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price of groundnut oil goes clown the vrice of other oils 11011:10 goes down. Of 
course, we /lre now ill a period when the oillUarket it; bullish. liut this stat,e of 
things des Dot ulways stay. The oil l11urket will slump sometime und conse· 
quently the price of COCOllut will ulso slump. Therefore, the cOlllluittee which 
wdl e~ ourlL e and perhuptl (:vlltrol coconut growing should also include in its 
scope the growth of other oil seeds and fixation of their prices. Merely taking 
up one aspect of the coconut trade and suying that it cOl'respouds \,0 cOttOll, It 
corresponds to jute, it orre~ oll s to coffee, it corresponds to teu lind to ruubel', 
I think, is telling this Houl:!e a thillg which is not true. 1 UUI 110t uccusing the 
Honourable the Mover of U11Y wilful intention of hiding the reul facts, but 1 sec 
from the very frumework of this Hill thut enough conl>ideration has not been 
given to all aspects of the quelStion and 1 canuot sec how thut lacunu call be 
adequuttlly filled in while the Hill is in the process of investigation by 8 Select 
Commit.tee. 

~ r, I have 110 comments to make with regard to the fOl'luut of the liill. As 
the H0110nruble the Mover has said it is u copy of other Acts and expericlIl'e of 
the (JoverlllIleut of Iudia probably l:mppurts them iu copying the framework of 
these other Acts. 1 have not bee11 briefed by uny iuterests to oppose this motioll 
IIf the Bill. But before I sit dOW11 I would like to usk this: W hat is going to 
be the policy of the Govermue11 t of lndia in this mil tter ~ ])0 not 1001, u t it 
llurely (IS II wur need, after whut the Honourable Mcmber has t-;aid, COCOllut is 
very importunt fr01ll t ~ point of view of glycerine, which eOll1llJodity is a war 
necessity. But he forgets it it; not COCOllut alone wllieh I I o ll e~ gl'ycci iuc. All 
oils do so whell they go illto the 1I1:11I11£actlll'e of SOil!'. H it is mcrel." n lIIilttcr 
of obtuining glycerine it is again a matter of looking into all the oilf;. I thinl, ill 
trying to emphasise the importallce of coconllt lit' hm, 10l;t sight of the other 
reluted fuets. I firmly believe Sir, thllt eontrol over the produetion und lI1arl\('t-
ing lind the fixation of pric'el\ for ~ llut und like products cun be effecti\'e only 
if it takes into aecoullt all other oil produciug eommodities ill thit; country. The 
Mover should 811\0 tell the House why there Will' intem:e opposition from produceI''; 
imd delliers in coir in '£ruvoncore. It would be a very interesting find revealing 
information. 
Mr. Booeeinbhoy A. Lalliee (Bombay Central Divif;ion: 1\IIlhalllllilldan Hural): 

T rise to support the Bill. T hllve very cllrcfuJly listened to I ~ friend from 
Mudras, but T do feel thut in introducing this Bill GO\'Cl'lIllllmt have done a thing' 
which they ought to have done long ugo. It is II wr.'· well knowlI fllct. Umt 1.111' 
use of copru all over Indin is so Vilst thllt. evcr:vthing t-;hollld he done to encollrugt' 
the cultivution of thh; plant nnd to see thnt wc get as milch more copra liS 

possible. 
It v\'Us about 20 years lIgo (u.nd Illy friend hus 110t lllPntionec1 it.) that t.llI~ 

Kllthiuwur Stlltes realised I.hot their peoplc, ,~ well at-; the' peopll' of RlljpuiHlIlI. 
were IIlwllYs short of corm Ilnd that they l ~ payillg large priem!. In fact, 15 
:vears ngo the Bhnwanagar State "pent. lakhs of rupN'S and put down a plantation 
in Hhnw:lTwgnr ulld Mowar, and toda.\' the.v arc making 110 Ict-;IS thlln :l to 4 IlI ~ of 
rupees for f,he State, hesidelS helping the people of Rujput.alla. Cutch, Sind lind 
other places where they are short of copra. Bec/luse of this COCOllut plllntlltion 
:vou will find thllt in Mowur und other plllces quit.e II numher of oil mills have' 
sprunt! uP. hut I do not know whether m:v friend t.ht, l\f('mber in eharge would 
like t(l get the cooperution of these oil mills in KathillWllr Stutes. At the re~ent 

flloment they ure producing very lurgf\ quuntitips nnd n~ry recently Hwy hl1ve 
been sending the coconut oil right lip to Delhi in large quantities where t.lwrfl is 
1'10 much shortuge ut prescnt. 'fhe cOl'omlt oil is reully /I I'ort, of food. It. is 
mtwh better than the ground seed oil lind the other oils. I quite ogree' with my 
friend from Mndras thllt the price of the r.OCOllII t, oil ,,·ilI depend Inrgely 011 thf\ 
other oil·seed oils hut I "hould like the other oil·l\eed oil" to he regulated. We 
nre doing nothing which ill going ngainst thnt. "Tc Ollt:(ht to Rt.OP importation. if 
JloRllible. But we ought not to rely on import.cd nrticleR from Ceylon or other 
placeBo 
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My friend has said that vegetable oils are beiDa prepared in the country. I 

wish they would be prepared more and more from the raw produce. If vegetable 
oils are produced from coconut oil, it is much better in quality as a food than 
other oils. Above all, ·it is also 8 well-known fact that so far as producing good 
soap goes-.my friend is much more of an expert than myself. 1 believe he is 
nn expert in the soap trade. I do not pretend to know anything about soap-
mc.killg-as a businessman, who has been dealing with oils at times, I have found 
out that for manufacturing good soap, the coconut oil is the best oil that can be 
used in its manufacture, and we ought also to realise that hereafter the country 
must produce good soap: but a great deal depends upon the coconut oils as such. 
As a lubricant, there is no doubt that it is one of the best. It is of course 

costlier thrill any other lubricant by Il.bout 25 per cent., but at the same time, Sir, 
we also want lubricants, without the necessity of importing large quantities of 
lubricants from outside-though we have been importing all sorts of mineral oils 
mixed with cOt"onut from abroad and brought in in pluce of pure coconut oil. It 
is a fact, which any industrialist will tell you, that a large quantity of imporied 
oil into this country us lubricants from abroad does contain, besides mineral 
oil, COCOllut oil and even sometimes castor oiL \Ve are sending out seeds. 
Sometimes the coconuts are  imported by the :Foreign Companies not only from 
Ceylon but from other eountries as well and they prepare and make mineral oils 
or Illbrieunt oils for u large number of industries in this country. 
I say thut thl' move is in the right direction. The only thing that I wish the 

Government to provide is that they should see that cultivation is made all over 
India. India has got II lot of sea coast and this coconut grows well on the sea 
coast. The coconut pluntation should be confined not only to the South but also 
towards the Bengul side, the Orissa Ride and in other places similarly situated. 
With these words I support the motion. 
Mr. H. A. Sathar H. Essak Sait (West Coast and Nilgiris: Muhammadan): I 

extL'nd rn:-wholehearted snpport to this measure. I come from a part of the 
('ollntry whieh produrps the largest amount of coconut in the world. It has been 
stated that out of the 14 lakhs of acres under coconut cultivation in India, 18 
lnkhs acres are situated in that part of the country from which I come, that is 
the Malabar 'OOHst. eompri-;ing of the British District of Malabar and the Indian 
State!'; of G'Wbin and Trnvuncore. 
This qllestidn of COprll has a very painful  history behind it, especially for the 

last 10 venrs. I ccrtainlv do not want to detain the House by going into the 
detnils ~  that hi!';tory but I must remind· the House that for the last ten years 
we on this side have been trying our best to get this government to take n 
sympathetic view of our difficulties and to help us by giving some protection to 
this produce which, as stated by my Honourable friend, is the 
mainl'tay of our people in that part of the country. We tried our 
best; we put questions Rnd resolutions and cut motions were moved; 
but the Govp.rnment was adamant. They somehow had a soft corner 
for the Ceylonese producers and-they always stood up against any 
proteetion h{'ing granted to this industry; with the result that today when war 
netds our production they find that the production 'is not up ~o the mark. Had 
they heen more alert in those days, prohnhly there: would not have bepn any 
need for them to fuce this difficulty. However, I am glad that my friend has 
realised the importance of cOTJra even 8S 11 war measure, and he has come up 
'With this measure. I agree with my friend. Mr. Krishnamachari, that he 
should lIot consider this question from the point of view of WBT needs alone. He 
must consider what the position of copra is going to be after this war is over. As 
stated by Mr. Krishnamachari the question is not only of helping the produc-
tion of copra but. we will hRve to fRce the question of what we will do with the 
increased production of a better variety of coconut that will come out as a 
resl!lt of this m~nsure .. ~s soon ss. the ~ar is over, I am sure Ceylon will again 
begm to dump Its subSIdIsed coprs m thIS country. What are we going to do for 
that? I agree with Mr. KrisbnamBchBri that the committee that may be 
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[Mr. H. A. Sathar H. Essak Sait.] 
appointed should have this question under its review and should have power to 
do whatever is necessary in the matter. 
Then with regard to the other question raised by M;r. Krishno.machari, I 

too find it very difficult to reconc'ile myself .with the yiew that.coir and coir manu-
factures should be taken out of the purview of thiS committee. I do not see 
that my friend has given any reason--except t~ s, that. the Trll ~an ore and 
Cochin Governments wanted greater representation on thIS conmllttee. I do 
not knew why their demand for greater representation cannot be provided for, 
so that these important by-products may also be brought into the purview of this 
committee, and Hny benefit that may accrue from this measure may also come 
to these importHllt manufactured by-products. But there is the other point 
also: If my Honourable friend submits to the pressure of the Travanc·)te and 
Oochin Governments, what is to happen to my people in the district of Malabar? 
If an unnecessarily higher proportion of representation is given to the Travancore 
and Cochin states, and if they are allowed to exert undue pressure on the Cen-
tral Government, my people in British Malabar and in South Canara will have 
to suffer. I. therefore, think that the Select Committee will have to go into this 
more carefully and see that the position is reversed, that is to say, that these 
manufactured by products ..... 
Dr. P. N. Banertea (Calcutta Suburbs: Non-Muhammadan Urban): Coir is 

included. 
JIr. B. A. Bator H. :lssak Batt: Yes. coil' is included. There are certain 

other points but they are m~nor points, and because I am expected to be on the 
committee, 1 will not, detain the House on those questions now. But I must 
call the attention of this HOllse to one morl') difficultv in the Bill which I think is 
.ery important. When we come to the rulc-making powers, which really give us 
an inkling as to what the Government expect th'is committee to do, it appears 
that the committee is merely to make rules for the appointment, of officers, the 
emolument!'; of officers, pensions and [mch like. But so far as the main function 
of tLe eomm tte~ is concerned, viz .• the improvement and development of the 
cultivation, marketing and utilization of coconuts in India, there is very little 
Jlrovided for. I wflnt m~  Honourahle friend!>. to he careful to see that this does 
1I0t hecome nn official committee which provides for certain safe seats for officials 
nnd does nothing elfle. With these wordR I support the motion. 
Mr. N. M. Joshi (N"om'inated Non-Officilll): Sir, I rise to support this measure. 

r have no doubt t.hat if the Government of India passes thil'l Bill and ~yy a cess 
and appoints a committee, it will lead to better (mltivation and marketing and 
utilization of the coconut. But I want to make only a few remarks regarding 
the compol'lition of the Central committee. Genernll;v. whenever the Goyern-
ment of India introducel'l a measure of this kind for promoting the cultivation or 
marl.eting of cert,sin art,ides. the Government of India take into consideration 
only the interest.s of the growerR or of the industrialiRts. They forget all the 
t.ime that an industry can only prosper if there nre consumers for the arUcIes of 
that industry and, as always, the Government of India on this occasion also have 
forgo.ten that no 'industry can prosper without consumers. I make that rp..lJlark 
because in the composition of the Centrlll committee there is 110 representation 
of the consumer". They have got representation of the growers, about which I 
flhall have one more remnrk to make. There is representation of the industry. 
About that again, I shall offer a remark later. Then there is representation of 
the Go,·emment,,, of Tranmcore Rnd Cochin and of other Governments; but T see 
no reprtlsentution of the consumers on this committee at all. I would, therefore, 
p,uggest to the Government of India and to the Select Committee to give at> much 
representation to the consumers of the articles of these industries 8S they bave 
~ en Lo the g!owers Rnd manufacturers. I feel that the consumers are of equal 
lmporh.nce WIth the ~I o er and the manufacturer put together. I would sug-
gest that that should be provided and provided adequately. If the Government 
of In~ a ~oes not know how to get the onsu~ers represented, for want of proper 
orgamsahon, I would suggest that the LegIslature which represents a fairly. 
large bo ~  of consumers may be given representation. I am not suggesting th"t. 
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that 111 :s ·very proper method of representing the consumers, but if there is no 
'other method. available, the conswners way be represented by the Legislature: 
'Or 1 would make a better suggestion, that is, from the Trade Union movement 
-in this countl'y. It is a well organised movement consisting of individuo.ls who 
:are consumers, and, therefore, if repreaentation is given to & body like the All-
India Trade Union Congress for representing the interests of the consuluers ... 

Dr. P. N. Banerje&: No, no. 
lIIr. N. lII. JoaI1i: 1 am not suggesting that that is the best way but it is iOOle 

way of securing representation of the consumerti. .  . 
Dr. P. N. Banerje&: The Legislature is quite all right. 
lIr. N. K. Joshi: All right; the Legislature then; 1 am not against it at all. 
'.£hen there is another remark which I want to make regarding the composi-

tion of the committee und that is that whenever Government thinks of either the 
growers of particular articles or the industry, they only think of one element, 
·namely, the grower cBlJitulist. Coconuts are not always grown by capitalists; 
I know that in India the coconut industry to some extent is still in the hands of 
"Hmll individual growers, but Dot entirely. But, 8ir, in these modern timE:.S 
coconut growing is passing iuto the hands of capitalists and big coconut 
gardens lire in the hauds of capitalistt:; and the cultivation is passing from the 
hands of small individual growers to the hunds of big scalel growers or capitalitits. 
I, therefore, suggt>st to the Government of India they should provide for the re-
presentation of labour engaged us lllerc wage earners working under large grow-
,ers of coconut. Similarly, when Government gives representation to the indus-
try, the;y mean only giving relJresentut'ion to the capitalists in the industry. 
There aguin I suy that industry consists not only of the capitalists; it consists of 
.labour also. I would, therefore, suggest to the Government of India and to the 
,Select Committee to provide by some means for the representation of laboul'ers· 
and workers who work in the growing of coconuts and also in the manufacture 
of the oil. If the Government of India want to find some organisation from 
which rppresentutivm; of luhour should be selected, I again suggest to them the 
name of the All-India Trade Union Congress as the best organisation from which 
workers may be represented. The Government of India, if they had considered 
the functions of this Committee, would have immediately found that the tmg-

st om~ that J have nlllde are very necessary. This COlllmittee is going to con-
sider t.he queHtion of fixing the mllximum Ilnd minimum prices. In fixing such 
prices you call1lot omit the interestfl of the consulllers and, therefore, it is wrong 
for thp Goyernment of India to havc omitted th!lt interest. Similnrly, the Com-
mittee will encourage the adoption of improved methods of cultivation. If im-
proved methodg of cultivation are to he adopted. they Ilre sure to nffect the 
interests of the wage earners en,gaged in coconut cultivation. I, therefore, feel 
that the suggestions which I have mode are necessary and are jURtified. and I 
. hope that the Government of India will uceept them, and that the Selent Corn-
mit10ee will accept them. As I am not in the Select Committee, I shall requept 
thf. Honourahle Secretory of t.he Department to act liS my advocate on that 
. Committee. 
Mr. E. L. C. Gwilt (Bombay: Europeall): In supporting this motion there is 

-just one point I would like to make and which is consistent with the principle 
-thnt I have proposed in reg:ud to agriculture on previous occasions. I hope now 
that, opportullity presents ih;elf to the Government they will avail themselves of 
. it. and safeguard the interests of the individual cultivator. not only now but also 
after the war. I have no doubt but that at ate moment the coconut cultivator 
·together with so many other cultivators in the country is making a substantial 
amount of money. I hope that Government will take steps to see when the war 
is finished that the coconut cultivators will continue to get a fair share for their 
produce. Mr. Joshi referred just now to the interests of labour, he touched quite 
br'iefiy on the individual owner cultivator but left him isolated. I hope hiB 
interests will also be safeguarded if only for the reason that there is Buch a very 
. large number of people who are individual cultivators and dependent for their l ~ 

: ing upon coconuts in Bouth India. • 
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Mr. Govlnd Y. Dlltimukh (NagPur Division: Non-Muhammadan): The GOV"· 
ernment propose to frame by this measure a body on the lines of the Indian Cen-
tral Cotton Committee. 1 know something about thtl Indian Central Cotton 
Committee. and if the same proceJure us l'egllrds the composition of the Como. 
mittee that will manage all these affairs is to be adopted, then I can very well 
say that this Act is not likely to benefit the growers. What is the position so 
far as the Indian Central Cotton Committee is cOlll:erned:' If yOU look into its. 
composition, how Dlany persons representing cotton growers are' on the ConlUlit-
tee? As a matter of fact, there ure very few. The persons who benefit are the 
traders, the persons who benefit are the bankers. 1 haw seen whut huppens on 
the ent a~ Cotton Committee. 'Ihe same person, once he represents the growers .. 
the same person, at another time represents the bankers, again at I;\llother time 
the co-operative societies and so on. And what is rt ~ There are yery ftlw 
persons who represent the cotton growers. They are always outvoted and, therA-
fore, their interests are not properly looked after. If this COCOllut Committee 
also is to be constituted and 'it is to function proptlrl,v, then it is ver;y ntlcessury 
that the number of persons representing the coconut growers should be larger; 
if anything, their number should outweigh the l):llll\\::r, the tl'ad'Jr I'.nu the COII-
sumer put together. I hope these suggestions will be  born3 in mind uv the 
S l~ t Committee. . 

Ill. Muhammad Azhar Ali: 1 rist: to sU}iport the motion for r er~ e to 
Select Uonnnittee. It is a matter of gratification to filld in tilt: l::)tatemt:llt 01 
Objects ulld lleasons, "Even before the outbreak of the l'l'est:nt war the supply 
of COCOlluts und coconut products from indigellous sources was insufticieut tu 
meet Indian's growing requirements". 1 um glad that it, has dawned 011 the 
Government of india that those things which wcre illllJul'ted frolU oubide lur 
such a long titue should no more COlHe into India and that production should 
be lUade of these things in Indiu itself. it has uawlleU, though Wl'j· lute, but, 
of course, after all, betler lute than lll',·er. \\·Jwther it be tht Central CottOl! 
COlilluittetl Or any other cOHuuittee which is set U}i b~  this House, alld whatever 
the rules aud regulutiolls framed by this House, 1 hud that this House is very 
seldom represented on these COHlluittees. 1 find ou the Central Cutton COlll-
lilitree there is only one member from the Couneil of l::)tate but none from this· 
House. 1 do not know why. Mr. Veslllllukh has Just \lUW said that repre::-\:ll-
tutiOll is given to traders and t.o othero, but, tli; 1\11' .. o~  sn;ys, thc (·OlJSUlUel'S 
are not represented at all. Agaill, in the cLlIlll'osition of the proposed COlll-
nlittee I do not find anything iu the rules except thut the Central lIovenlllleut 
will nominate olle persoll; ot ~r s~, tlJere is 110 represL'lItaliOIl at all frUlIl the 
public on this Comlllittee. 1 would request Meillben; of this House to rise 
in R bod v and to ask Government to relllOVe this yen !.!Ta \"c uud sel'iouo defect 
on these' commit.tees. 1 do 110t i;l:'e why lion'nmlenl' sl;"uld bt' so suspici6"uR of 
Members of this Assembl~  aud not give thell1 any representation at all on such 
committees 011 behalf of consumers, and eyen on behalf of growers u.s Mr. 
Deshmukh hilS juot now SHiel. The Legislature represents all the interests and 
not to give any representation to the LegislatUl't' ought to be considered a very 
serious defect in the constitution of these committees. I want to' ask thp 
Mover of this motion why is it that only one member from the Central Govern-· 
ment will be nominated and why no representation is given to the Assembly 
and the Centrnl Legislature. With these words, I support the motion. 

Sir 1'. J: • .Jamel (Madras: European): I support the motion. The pr?posed 
Board is another useful example of the kind of fedE>ral statutory body whIch. in 
various directions, has proved to be very useful in this country. I have first 
hand tlxperience of the vnllle of R\lCh Rhody in the cllse of ro u ~s IlTOWD 
in 'RritiRh India Rnd the Indinn St!ttes· stich DS coffee. ruhber Rnn tea In S ~\tl. 
India. My Honourable friend, Mr. Essak Sait, probably confused the rule-
rnaking powers with the functions of the Board. If he wm look at the clause· 
deRling with the functions of the committee, he will see that. they cover a verr-
wide spbere Qf RCtivities. The rules themselves merely prOVIde for the actual 
machinery of the work of th!" BOB1'd. . 
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I admire the persistence of my friend Mr. Joshi who is anxious to secure the 
representation of labour on these bodies. He is also anxioutJ to secure ~ e 

representation of the consumer. He did not say consumer of what? 
. Mi. N. :II • .T08hi: Consumer of oil, copre.. 
Sir ... E • .Tames: The coconut industry produces a good many things, oil, 

copra, milk, food, medicine, coir yam and so on and it will be difficult to hllVtJ 
011 the Board consumers of all these separate products. But in any case, the 
muin consumers of the Cocollut-are the producers, and we have already provided 
for a very large representation of them on the Board. He suggested that the 
Trade Union Congress was the proper body for providing the representation of 
the consumer. 1 venture  to differ, but in any case it should be remembered 
that this body is a federal body and I do not know whether the activities of 
the 'l'rude Onion Congress C(lver the Indian States. We must bear that in 
11lind. That is also the objection to the representation of the consumers by 
representutives frolU this  Legislature, becuuse this Legislature only covers 
Bl'iLit"h India alld if we were to provide in this Bill for representation of Mem-
bers from the Legislature we should immediately have requests from the legis-
latures of the Imliun Stutes concerned for representation also, and the result 
would be a body which would be unwieldy. 1 think the interests of the oon· 
sumers us such will be safeguarded by the representatives of the Governments 
of the "btes and the Provinces und tfte Centre. 
An onourabl~ IIember  Kot necessarily. 
Sir F. E. Jam.es: The onl,Y other point I would mention is the exclu8ion 

from the Bill, as now pre8cllted to the House, of any reference to the coir 
indu8try and coir yarn. 1 shure the regret whicll hus been expressed by Mem-
bers of the House that this industry and its by-proouds are not included in the 
scope of the Hill. 1 know that the industry itself was anxious to be excluded 
because they feared t,hut this lIJeu:,;ure implied some degree of control. That 
W!l:j a fundamental IllisunderstHlldillg :J8 to the purpOSe of the COlIlIllittee. The 
COIllllliUee is llot set up to control either productioll 01' the industry. It is 
set up e8selltially to improve the llll"thods of production nnd although it is 
being finunced by one section of the industry 1 am quite sure that the funds 
which are raised will be used to wry good udvHntage in connection with the 
illllJl'ovement of thc yield. Although India i» the largest coconut producer in 
the world, 1 believe the yield of the Illdi:m coconut is the lowest in the world 
and it. is in order to improve that yield and llllllw India self-supporting in the 
mutter of her produce that this committ ee is really being set up. 
I have no time to tell the HouRe of the great value of the work of the 

Coconut ,Board set up in Ceylon some years ago. In n sense, there was less 
need for such a Board in Ceylon where the coconut· industry is orgnnised on a 
plantation basis. And here let me assure my Honourable friend, Mr. Joshi, that 
there Hie no capitalist,; as such engaged in producing eoconuts in this countrv. 
If the experience of Ceylon is anything to go b:v, r am perfectly certain t ~t 
this committee which is to be set up under thiR Bill will mark the t.urnh'g 
point in the attitude of the Governments conccrned to\\'ards one of In a ~ 
grpa t est, productive ind ustries, the coconut industry. 
Mr. J. D. Tyson: In the first. place', I should like to thank this Honourable 

House for thp; reception which. it hn!'! ~ en to this measure which, I am per-
fectly sure, WIll prove It benefiCIal one for the coconut industry and the coconut 
grO\\'ers  in the vnrious part!'! of India. . 

.1 ~ ll now refer. very briefl.,: to .one or two points that have been raised. 
My frIend, Mr. Krlshnamacharl, rmsed certain points which 1 shall crt· I' 
stUdy when a transcript of his speech becomes available to me I gathe a~~ ~ 
he does not oppose the Bill. I think his. feeling is that it does not ~~ a~ 
~nou . I am not sure ~ et er he complaInS that we are going to control the 
m ust~ , because there IS a reference under the head of 'Functions of th 
CommIttee' to the recommendation of maximum and minimum prices to b: 
fi,,:ed for .copra. The.re is no qUA!ltion of controlling the industry. The Com. 
mltte~ WIll only. adV1se on maximum and minimum prices. I think perhaps 
my frIend cOmplRID$ that we are not going far enough in the matter of controllinll 
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lMr. J. D. Tl80n.] 
ibe mdustr;y. 1 would only say that this is a beginning. We know very little 
about the industry at the moment. When a report was made in 19M, one 
of t.b.e things that came out in that report wus the difficulty of obtaining any 
real statistiCS: and 1 feel sure that the setting up of this committee Will be 
a iltep towards finding out much about the mdustrl and the ways in which pro-
tection can be given, if U CRse can be made out to protect the industry ill 
India. 
1 should also like to correct any impression that I have brought this measure 
forward simply as a wllr mensure. I have mentioned the fact that the war has 
brought home to us the need for sllch a measure. My ouly reason for men-
tioning the war in this connection, 1rowever, was to explain the urgency of 
doing something now. But quite definitely our hope is that this Bill, besides 
meeting the immediate emergeney by stepping up the production of coconuts, 
will also do a great deal in the long run to rehabilitate the industry as a whole. 
As regards the exclusion of coir and its derivntives from the IIcope of the 

1 Committee, I did say something before'. I, too, regret that it has 
P.II. been omitted, but the attitude of the trade and of the Govenmlent 

of Travancore was that coir is very much their om~erll and if they are going 
to have coir looked after by a Committee, they would like to hnve n Com-
mittee devoted to coir itself, on which they would have a voice corresponding 
to t,he size of their commit.ments in coiro They did not wish to havc it dealt 
" .. itb by a Committee of this kind which is going to have [\ Fider purview 
and therefore draws 011 u much wider circle for its melllbership. 1 t.hink that 
the Honourable Member, Sir Frederick Jumes, was right in his belief that; 
they have-misunderstood to Ilome extent the object, and powers of the COIll-
mittee. But I would repeat that we ure very. anxious  to have Truvnncore in 
t!lI' COlllmittee. As I huve said already, t.hey are seeond only t<J Madras by 
11 very narrow margin in the matter of aercnge (lnd the crushing l ustr~  is 
locilted lIIore in TruYtl.neore thun nl! the rest of Incliu put together. 'Ve fiho,lId 
not like to set up this Committee without them. We believe that when we 
h.lve got the Committee set up unn going, they will in t.ime see the advantage 
of poming, in even us regards coir. . 

Dr. P. 11'. Banerjea: Its scope may be widened Inter on. 
:Mr. J. D. Tyson: Thut is what we would hope. 
What I have said about our hoping for progress not only [If'; 11 war lIWIl!!'ure 

but in future, for the industry us a whole, covers rea II;)' on~~ of thc points 
mlldc both by Mr. Gwilt und by Mr. Ess(lk Saito 
As ~e ar ~ the representation of the consumer, it is very difficult to find 

a way III whlCh the consumer can he put in, As Sir Frederick James has 
pointed out, the principal consumer is the grower himself. He eonsnmes tilt' 
contents of the coconut. Then, t.he Mills are the eonsume'rs of thnt part which 
,eOIfWl; forward us copru. There is ulso the diffil'ulty thut this will in II \'TltV be 
a I e ~rlll body, but it is a point that we shall havc to consider in the Select 
Conmllttee. 
Mr. If. K. Joshi: What, a,bout labour? 

Mr. J. D. TyIlOll.: Mr. Joshi usks (lbout labour. 'fhat will also be' consider-
ed in the Select Committee. My Honourable friend, Pandit Lakshmi Kunta 
Muitra, asked what the total consumption of copra in mills in Indiu is. The 
only figure that I have got is 163,000 tons but I give it with ;;ome diffidence. 
This, however, is the figure which we' used in trying to consider what we 
might expect from the cess at the rate which we have ro o~e . But the 
capacity is proba.bly at least double that. • 
Well, Sir, I think I have answered, at l~ast in a preHminnry way, the 

point,s tha.t have been made. It only remaIllS for me to thank the House 
onc£' again for the reception accorded to the measure. 

Kr. President. (The Honourable Sir AbdUl Rahim): The question is: 
"That the Bill to provide for the cl't!ation of a fand for the improvement and .dE'velop-

wwnt of tile Clultivation, marketing and utilization of coconat. in India be referred to a 
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Select Commitke OODlimDg of Mr. R. A.Batbar H. E_k Sait, Mr; ~ amma  Azhar 
Ali, Pandit Lakshmi Kanta Maitra, Rai Bahadur Seth Bhagchand SoUl,. Sir. F. E .. Je.mes, 
Sil' Abdul Balim Ghuznavi, Mr. Y. N. SuktbaDkar, and the Mover, WIth Instructlonl to 
report on or before the 29th February, 1944, and that· the number of Members whOle pre· 
Bence Iban be necellMry to constitute Ii meeting of the Committee .hall be five." 
The motion was adopted. _ 

THE CANTONMENTS (AMRNDMENT) BIT..L. 

Mr. O ••• G. Ogilvie (Secreta.ry, Defence Department): Sir, I move: 
"That t.hp Bill furth!"!' t.o Bmpncl the Cantonments Act, 19'24. he rpfl'r!'llcl to a Select 

Commitf,ee consiAting of Syed Ghulam Bhik NairanK, Nawab Siddiqu.e Ali ~. an., Mr. 
Goyincl V. Deshmukh, Mr. Hoo8einbhoy A. Lalljee. Mr. C. P. Lawson. Blr RatanJI DlnAhaw 
Dalal and thll Mover with in8trnctionA to report on o. before the 3rd March, 1944, and 
that the nnmber of ~e~ben whORe pr(lRI'>nCIl Rhall be neceaMry to conltitute R meeting of 
i he Committee shan be five." 

The object of these amendmen£s has been briefly described in the ~tateo
ment of Objects and Reasons and it is perhaps not nMessary f,.,r me r.t thiR 
stage to go very deeply into them. They are, in the mnin, ue~t ons (If detail 
-in some caRes vcry important, detailR--connccted with a wide 8reB of the 
field of cantonmtlnt ailministrRtion. The first two amendments to lo1ections 3 
Itnd 15 are renderpd ne'Cessary by the altered circumstflnces cflllsed toy the 
war. OtherR Are due toO fau]t:s Rnd lacllnl\e whieh have heen det,ected during 
thp ('OUTSe of administrRti(ln. The remaining section 3 ifl perhRpR the Tr,ost 
important as it. seekR to show that. in t.h('! new cantonmentR, of which there 
Rrf' now severRI, there Rhsll be no clMh of local authO)"if.ies. It, holds it to 
be wrong that looal AuthoritieR should he able to exprciRe similar powe"" within 
the flame aren, and the proper Rutborit.v toO exercise thoRe powers shollld be 
thp. Cn.nt,onment Boord. On the other hand. ns drafted, the Rection does flot 
(':w1udp. the operation of provincial IMal authorities entirely aR it me'relv 
Allows Govprnment, to Rf,nt.e by notification which of them it l ~ not wish 
to nP111:v. The nmendment to Rection 1!) has alRO been rendered ne'CeSII3.ry by 
thl: war and it iR MnRit'!ered t,hat the cirpumstanees which hRve ntreadv nnused 
Goycrnment, wifh t.hp om~eTlt of Provincial Governmflnts, to' £'ytend 
t.hp lifp. of nantonmrmt Boardf; by a yp,nr will not om~ to an 
('nt'! within thnt timp. hilt the SRmp i1ifficult.ies. which we now 
(·x p"rience will I!'O on nntil t,he ent'! of the wnr. Th('! aml'ndment to Re'ction 2A 
i!' ,luI' t.o a N~ on ,.,f n Rnhordinl\te nourt, t. a~ rm Honorary MagistrRte ill 
n ('ivil RervRnt. of the Grown nnd the idea of f,he Governmcnt is to mA.Kfl' it 
elf',lr thnt. thn.t. is not 1'10. Thc Itmendment t,o flection 31 RlIowR thp. Govern-
ml'nf. t.o nppoint II. provinciRl iudidnl offiCflr to carry out thp ~lIt e  of nrhitl'B-
firm in elel'tion petitionfl. At. prfl'Rl'nt thiR ill done hy the 'Pre"lident ,.,f the 
'Ronrd, and he is normally not. a ncrflon "'ith lel!al or judirin,l (':'{l1enenl'e nnd 
i!': nlRO himRelf a membpr of the Bonro. It is thought. therefore. bfltf'A-r thnt 
thf'se netitionR whirh often embrace fAirlv intnrltte 011FlRtions of fA(,t. fT1(\ 

nlsr. of law Rholllil be decided bv competent ;l1oicinl Fll1thoritv. ,,~ , on 12R 
hb.l'; open thp. Rllb;p.rt of conflictinOg qeciRionR of two Hi!!'h n \lrt~. It, iR fb<1irC'd 
t,., mrLke it clear that in the r·Me of R buildin!" hl'coming ruino11"1 (.'1' dA.n!l<lrol1R. 
the 'RoRrd mav have power to order the owner t,o rf'!movo if, if he 1'1(>1'1'" f.t" 1'1'1' 

in thfl Itltemat.ivfl to rellair it.. :All theRe questions whi,.h T hRVfl hrieflv int'!i-
r.llted Bre mattel'R renuiringo detailed conRidemtion and GOVl'rnmflnf. hl\R' thr.re-
fore decided to ask t.he H l ~e toO agree to the appointment of R A le~t Com-
mit.tel" to conRider them. Sir, I move . 

• r. Presldent (The Honournble' Sir :Abdul' Rahim): T ~ '1UflRtion ill: 
"'Mollt, t.h,. mil further to a!""nil th" C"ntnnmllniR AM. In'>A l.~ 1'lIfllr,,"" to " F!<>1 ...... 

r.ommitt"l\ ""noiRtin'! ,.,f ·F.! ... "d OblllRm 'Rhik Na l \n~, N~  Riiltli""11 Ali T{h.". M,.. 
I'!nvind V. n~ mn . Mr. HnnR"inhho ... /I.. J .... lljf'l'!, MI'. C. 'P. TA_nn. Fli" 'R.At.nnji T);nRhAw 
Tlalal rand thll Mo ... er. with inRt,rn"tionR t,n l'f'f)OTf, on 01' 'hllfnre t.he 3"iI Mar"h, 1944. anil 
Ulat tht'l number nf mf'mbf'f'I whORe prI"Rf'n('t'I Ihal1 be neM'Rllllrv to cl)niltitut.. a meeting of 
f,h!' Committet'l Ihan be five." • 

The molion WII acJopw. 



MOTION FOR ADJOURNMENT. 

DlLoATORY TACTICS OF GOVERNMENT IN ENFORCING THE RECIPROCITY AOT. 

The Honourable Dr. If'. B. Xha.re (Member for India.ns Overs8l1s): Sir, I 
understand that my Honourable friend, Mr. Govind V. Deshmukh, is not 
anxious to move his motion. I can give a further assurance to this House 
that the Government of Indil1 are doing their best in this ma.tter nnd will 
cont,inue to do all that they can in securing a satisfactory result. Negotiations 
are going on between the Governments concerned; and nothing will be lvst, 
but ~omet n  may be gained if this motion is not moved . 
• r. Gov1nd V. De&hmukh (Nagpur Division: Non-Muhammadan): In view 

of the sta,tement made and the BSsurance which that statement carries, I do 
not wish to move the adjournment motion. 

STA'PEMENT OF BUSINESS. 
The Honourable Sir Sultan Ahmed (Leader of the House): Sir, I ha,ve to 

inform you t,hat, therc' is no official business for tomorrow. and I would, 
thererore. request you to cancel the s tt n~ for tomorrow. This matter biS 

al~o hepn mentioned to Leaders of Parties. 
:Mr. President (The Honourahle Sir Ahdur Rahim): Under the' circumstances, 

the,·p will he no  meeting of the Assembly t,omorrow. The IUlswel'!l to questions 
>'et, down for t,omorrow 'will he print,ed in the usu'!.i <,-ourse. The Assemblv 
will adjourn till Monday next. . 
The AARembly then adjourned till Eleven of ",hp, Clock on Monday, the 14th 

February, ]944. 
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